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LEGISLATIVE ASSEMBLY. 

Thursday, 15th, September, 19:J7. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

JiIf. PreIJIfnt : .A short noUl!E' question hil..s been sent by Mr. lri. it 
Acharya which the President has admitted and the Department has agreed 
~  The H'onourable ~  tldes not se'em to be ~ tile Rouse 
to put the question. 

Mr. A. Bangaawamy Iyengar: May I put that question, Sir, as it 
is an. important question ! • 

Mr. Preaident: The Honourable Member who gave notice of ~ 
question ought to be here. 

1Ir; 1. L.np.wamy IYeurar : it is an important tlu-estion, Sir. 
'.( I 4. "'... _ 

THE SOCIETIES REGISTRATION ~  BILL. 
. Kr. H. C. Kelkar (Bombay ~ Division: NOJl-Muhamwadah 
:ijural) : Sir, I rise to move the motion that stands in my name, namely, 
that the amendments made bv the Council of State in the Bill further 
to. amend the Societies Registration Act, 1860, for certain purp'oses, ~ 
taken into consideration. 

Sir, the matter of this Bill is a very simple and small one, lind I thid 
I can explain it in a couple ()of minutes almost. This House will remember 
that it was pleased in February last to pass and sanction a Bill wlmili I 
had introduced for the purpose of amending the Societies RegistratiOB 
.Ad for certain purposes. The point was about section 20 of that Act 
which defined certain objects of registration, but I found that the drafting 
of the section was defective or that rather it was not sufficiently enUJ'nera-
tive, and I proposed that two additions to the objects mentionoo in that 
section should be made. One was the addition of the words " political 
society", and in order to carry this matter further and to put the matter 
beyond all doubt in regard to societies which had also a similar purpose, 
I had proposed to insert the words " any object of public utility" i)'r. 
section 20 of the Act. I had concentrated, however, on the words " poli-
tical education " which I insisted must be incluaed in section 20 in order 
that political societies should be allowed to register themselves and get 
all the benefits that emanate from incorporatioh. ~  I have said, this 
House was pleased to accept the Bill, and I need not refer to the debate 
which took place on that occasion. I would, howeyer, briefly menti9n 
one ot-two points in order to give this House an idea as to what was the 
subject matter of the debatE'. On behalf of the Goverilment ~  thtm 
HOMe ~  tried to induce me Ilnd also to ~  the. House to 
believe thAt '!by ~  eciuld really be achieveo 11nder tile. Ihi:lilln t'om-
~  ~  There was iioJbe debate on that pbiiii. t did not myself 

( 4400 ) 
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[Mr. N. C. Kelkar.] 
regard the point as debatable, and I think I succeeded in convincing him 
that it was not right to force political societies or bodies to register them-
selves, under the Companies Act. I contended that a political society was 
not necessarily a company, because the objects of iI. political society were 
entirely different from th04iile .of a company. At the end of the debate, 
the Honourable the Home Member did not entirely give up his point, but 
I must acknowledge that he did not carry his objection too far. Ultimately 
he said this : . 

. ",.:.", 

"I will not oppose tbe consideration at this stage, but if I aID advised by COlD' 
petllllt legal authority at a further stage that registration ea.u. ana OUCht to be deeted 
'\I.Bder the Companies Ad, I may take action in another place ". 

Eventually, however, I find that his legal advisers did not advise 
him. accordingly, and therefore Government in the other place did not 
press that objection. 

There was one small objection taken by my friend Mr. Srimvasa 
.Aiyangar at the time, and the reply given to him by Sir Alexander 
Irluddiman was this : . 

II I have only one obllervation to make, and that is, that my Honourable frIend, 
"thc late ~  General of Madras, tells us that he is apiDat poliiieal lOCieti811 
being given corporate existence. I would ask him with the authority of his great 
exf.i!riellce of law to tell the House how they can hold property if they are not in· 
'1lOporated' ". . . - , .C· , 

That shows, Sir, that the Honourable the Home Member accepted m'Y- posi-
tion that it was impossible for political societies to hold property and 
function ~  to their objects unless they were registered. In that 
&tate of things the Bill was passed. The Government did put up some 
opposition to it, but it was not pressed, and the Bill as originally introduced 
by me passed through. 

Then it was taken ~ the other Hoose, and there they made small 
drafting amendments. They dropped one of the wol'ds or expressions 
which I had suggested but accepted the one upon which I had insisted. 
As I have just said, I had insisted on the words " political education " 
being included in section 20. That position of mine was conceded by 
the House and by the Government as well. This is what the Honourable 
Mr. Haig said in the other place with regard to his amendment: 

II The second point seeks to confine the amendment of this Act to the particular 
object which the Mover of the Bill had in mind. I understand, Sir, that in regard to 
this particular class of aoeieties there is a sentimental feeling that they wonld prefer 
to bi' called I aoeiety , rather than I company', and in deference to that sentiment 
the Government of India have decided for their part to accept the amendment which 
will enable these societiell to register themselv811 under the Societies Registration 
Act ". 

The words which were not recommended to be taken up were the words 
which also I had suggested, namely." any other purpose of public 
ntility". I, suppose it was regarded that those words were too Wide, 
and one specific reason which was given by the ~  Member in 
the other ,Rouse was that the object of those words was fully served' by 
80mewhat similar wo.rds in the Indian Companies Act. Lastly, a small 
drafting amendment was made, and that was, the words II political educa-
tion ",which were accepted and introduced into the body of the Bill, 
were transferred to the Prel!lDble of the Act which, I think, was 
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necessary. These were the only three changes· that were made 
in the other House. Therefore, I find, after all, that I have really 
no room to complain with regard to the Bill as accepted and amended 
by the other House. My chief purpose has been seryed namely, that the 
words "political education" have been introduced into. the body of 
section 20 which gives practically all that I want .. The drii1ting amend-
ment is quite necessary and reasonable, and ,,:ith.regard to the third thing, 
I have no quarrel. Therefore, the Bill comes back in that amended form, 
and I entirely accept it. I therefore move, Sir, that the amendments made 
by the Council of State be taken into consideration. 

1Ir. President : The question is : 
" That the amendments made by the Council of State in the Bill further to ameud 

the Societieli Registration Act, 1860, for certain purpoees, be taken into coD8ideration." 
The motion was· adopted. .,' 
111'. President: The question is : 

" That this HOUBe do agree to the folloWing amendments made by the CoUDcil 
of Sr.ate in the Bill further to amend the Societies Registration Act, 1860, for certain 
~ D8Dlely : 
In ,'laUBe 2 : 

(1) before' the words ' In aeetion 20 ' the worda ' In the Preamble to and ' be 
illliertt'd .; and 

(2) tHe letter and brackets ' (a) " the word ' and " and the whole of !lub-
clauBe (b) be omitted." 

The motion was adopted.' 

THE HINDU CHILD MARRIAGE BILL. 
B&i Sahib Barbilas Sarda (Ajmer-Merwara : General) : Sir, I rise to 

move that thE' Bill to regulate marriages of children amongst the Hindus 
be taken into consideration. 

The primary object of the Bill is to put a stop to child widowhood. 
No country in the world except this unhappy land presents the sorry 
spectacle of having in its population child widows who according to the 
customs of the country cannot remarry. Enforced widowhood is a 
feature peculiar to Hindu society, and when we consider that some of the 
victims of this pernicious--I had almost said inhuman-custom were 
babies 8 or 10 months old, Honourable Members will realise how urgent 
and imperative is the call for legislation in the matter. 

Sir, the Bill before the house does not attempt to lay down the ages 
at which boys and girls should marry. For Hindus that was done by 
their law-giver, Manu, who laid down that a girl' may marry 3 years 
after she attains puberty ; and Dhanwantri, the great Hindu authority 
on the subject, says that ordinarily girls attained puberty in India at 
16. Social and domestic environment of the present day, and other 
things have perhaps slightly lowered the age of puberty in India. Yet, 
according to Manu, who allows marriage 3 yel;lrs after puberty, even at 
the present day the marriageable age of a girl cannot be below 16 years. 

Sir, as it stands, my Bill does not go against the spirit or the letter 
of any religious behest, for no Sastras, ancient or modern, enjoin that a 
girl must be married before she attains puberty. And it is an admitted 
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fact that girls do not attain puberty befote they are 12 years, old. Thus, 
while it does not ·come into conflict with any Sastras, the Bill ~  
what is probably the most oppressiye bUrden under which Hindll woma'n-
hood is groaning. The Bill is a very modest attempt to recognise that 
female children e'ten amongst Hindus have certain lnalienablerigbts and 
that: the State with any pretensions to civiiisatioB ·will deem it its 'dttty 
to protect thetn, without heeding ihe 'Vagaries tb:at masqUerade in the 
guise of social custolilB. 

Sir, a reference to the last Cen$ulil :RepQrt wil BIt.oW uW i1l:lfJ'Ortant 
the matter of the Bill is. That ~  says that there were in India in 

~  iiI! Hindu -.idOws wbp were ~ )wt even 12 months old, 498 
between 1 and 2 years, 1,280 between 2 and 3, 2,863 between 3 and 4, 
and 6,758 who were ~  4 and 5 years of age, making a total 'of 
12,016 widows under 5 yeal"s of age. The nutnber f4 Hind.u widows 
between 5 and 10 years of age was 85,580 and those between 10 and 15, 
~  Tbe total number of wjdowlilunder 10 was 97,596, and 1Ulder 
11; was 3,31,793. These numbers include Jain and Arya widows, for Jaips 
and Aryas have been separately classed probably for political purposes ; 
otherwise they are all Hindus and are governed by the same marriage 
laws. And it we include Brahmos and Sikhs, who are as much Hindus as 
the so-called Hindus, the total number of Hindu widows under 15 WaE 
3,32,472 in IMI. 

The gravity of the question will however be realised when we re-
member that out of e.very 1,000 Hindu married women 14 are under 5 
years of age, 111 below 10, anq !l37 qnd.er 15 ~ of age. This means 
that a little over 11 per cent. of the tnnrtu women are supposed to lead a 
manied life 'When they aft below 10 years of age, i.e., they Are mere 
children, and that nearly 44 per cent. of them lead married lives whln 
they are less than 15 years of age, i.e., when they are not yet out of ~  
teens and before they have attained true and full puberty and are 
physically utterly unfit to bear the strain of marital relations. 

Sir, the secondary aim of the Bill is to remove the principal impedi-
ment to the physical and mental growth of the youth of both sexes and tile 
chief cause of their premature decay and death. The meil.sme I propose 
will help to remove the causes which lead to heavy mortality amongst 
Hindu married girllil. The very high percentage of deaths among thetn 
is due to the fact that they are quite immature and are utterly unfit to 
begin married life when they actually do so. Speaking of the strain 
imposed on girls by married relations, Dr. Lancaster in his book" Tuber-
culosis in India ", page 47, says: 

,. People forget the fearful strain upon the constitution of a delicate girl 6f 
14 ,p.art! 01' e_ 1_, which reaulta ftom the thon«htIesa incontinence of the newly 
l!Iarried boy, or still more, the pitiI.ese incontinence of the remarried mall. SeribuP 
as these causes of strain are upea the health of the young married girl, the.y .bl.k 

.• into insigni:ftrance in comparison with the stress of maternity which follow8. It ~  a 
truism to eaythat the prilcells connected with reproduction which, from one potit (If 
new, may lie .. arded aR the most important of human funetlona, ~  
hc :,lIt)wed to take plaee under. the lUost fayourable conditions po@sible. 
Surely it \voulli l!eem to be of ~ importance that tlleso 
prom8ee shQld be delayed "intil tta. RIt:Y .. a \\'hebl sull flave idtableit ~ 'If 11 
illVl!lepte-.t ~ preparal hi ~ ~  ~ Fer in "·UtIIer Ilri1ls ., life • 
the ~  result depend IICI much upon tile physical condition of the body." . _ 
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And he pleads : 

,  " Let even 80 much ~ ~  ?"ears be ~ ~  and in plaee of 18 years which ;'Ilay 
Ile rec'Jwned all' tlie lewer li.mlting age ill. ~  eases of IIIlu'I'iage ill tbe W«!8t-, 
JI.-t ].6 ~  ~ the age whIch· ~ opmlOn shall regard as tbt! D,OrDUll one for 
1lI8J"rJage In th18 country. The result WIll be an incalculable gain in the health of tho 
wllmen of India as also in that of the children whom they bear." 

Sir, this is the opinion of an authority on the subject. My Bill falls far 
short of this aim : it is only a step towards this desideratum. 

Leaving aside this-and I confess that I regard this as the most im-
portant aspect of the question-I think the Bill deserves the support 
even .of those to who nothing matters but the political emancipation of 
the country. 

Sir, progress is unity, and if we are to make any advance, and the 
country is to come into-line with, or nearly into line with the progressive 
countries of the West o.r to be ooDlpletely free from their dominatioD" a 
p'rogramme of social reform of a thorough goiD,g character, of which the 
~  .of <:hild ~ will ~ .It wiD,cipal item ... must ~  ~  i}l 
~  along With the PUrsUIt of polItIcal reforttJ.. MUCh of ~  SOCIal re-
f(uom is no doubt the domestic or private· ooncern oOf tne people of the 
~  and dOes not ~ for legislation. r believe, Sir" ~  iuat as the 
~  with all that it eo:anotes, has ~  in the greater part of' 
'tWtkey and is. fast di$&ppearingfrom the rest of it, sO'lD.ust the pardah, 
tile· Chouka, child marriage; enforced widOWhood,. the Dan, on ~

ing and intermarriage" caste in its pr.esent rigid, ~ ossined. form." a,nd. 
lJJlwuchability disappear from India, if we are to be in, a positien to hold, 
our own in the international conflict of interests, the clash of, colour, and 
the Btr.uggle for life that is raging furiously in th·:! world. For we, must 
lII8member, Sir, that even political emancipation, freedom or Swaraj, by 
whatever name you call that one fact, droppeth not like sweet manna· 
from heavens. It has to be won. It has to be wrested' from unwilling 
liands, and so long as these evils exist in this country, we will neither 
have the strength of arm nor the strength of character to win freedom. 
Once these evils are gone, a spirit will arise in the land which nOl power 
on earth will be able to quench, a strength of arm to fight for freedom 
will' be de'Vemped, whicli the might of the mightiest will not be able to 
reeist. I am sure, Sir, that as the day follows the night, so will these 
e\filg disa1>peu', and· disappear soon.. But there are certain' matters of a 
serious nature in which considerations of humanity and the inalienable 
rights of a human being-'-and! that human being, the innocent and help-
less child-call for the immediate intervention of the Legislature. The 
present Bill; Sir, concerns one of those ~ In order to protect the 
inalienable rights of the innocent children and to concede to them the 
Nght to live:-the life nat111'e gives' them-it is necessary that infant 
alid· child' marriages m'l18t come to an end at once and that boys and girls 
~  up unfettered' by marital ties and unburdened with family cares 
which have not only immensely accelerated the death rate amongst the 
young married people, especially girls, but have dangoerously I.owered the--
'V'itiality of the l'aee, stunted' their growth, and barred their way to pros-
peld'ty and! hs:ppiBeR8; 
Sir, I will say one word more as to the utility ·of the measure I pro-
~ i'bJ"" enaetmeltt': ~  ~  it pll8sed, will give' a real and effective 
protection to girls. whicli the Age of! Consent Act does not do. That law-
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~  a sort of flank attack on' the social and physical evil, I might say the 

crime, of child carriage. The law of the age of consent, so far as marital 
relations are concerned, is a dead letter, and has done little practical good 
except the slight educative effect which it has had on certain classes of 
people. The law regarding the age of consent has been in existence a 
pretty long time, but the last Census Report says : 

" There is little evidence in the. Census figures to suggest that the practice of infant 
InarriagE' is dying out." 

HoW' long, Sir, shall we then allow this canker to eat into the vitalEl of our 
race' Shall we stand by and see the race sink below the point when 
regeneration and resuscit.ation become impossible Y 

Sir, in some quarters an objection has been taken to the provision 
in the Bill as to the function which the Magistrate has to perform in the 
working of the law The fact is that the Bill provides 12 years as the 
minimum age of a girl for a vlI,lid marriage. In order, howe,ver, to dis-
ar'm all opposition on the part of the orthodox people, the Bill provides 
that a valid marriage of a girl, even in her ~  year, may be performed 
if there be a conscientious objection to the postponing of the marriage 
any longer. Some machinery has to be devised for ~  operation of thiR 
provision, and I consider that the Magistrate of the District is the most 
convenient and safe agency through whom the law may be fulfilled. The 
Bill gives no discretion to him to grant or refuse a license. His function 
is purely mechanical. When ~ conscientious objection in the shape' of 
an affidavit is filed, the law enjoins him to issue a licence. I may, ho,w-
ever, add that the provision with regard to ~ Magistrate is not an 
essential or an organic part of the measure I propose, and there will be 
no objection on my part to a suitable modification of the provision, if 
it can be devised. 

, . 

I have a word to say to Government as to their attitude t()IWards this 
Bill. A heavy responsibility rests on them for the continuance of this evil. 
Government probably know that several Indian States. for instance, 
3oroda, l\{ysore and Bharatpur, have passed laws forbidding marriages 
of girls below 12. Recently, the state Kotah in Rajputana promulgated a 
new Marriage Act with effect from 1st July, 1927, prohibiting the marriage 
of girls under 12 and boys under 1.6, as well as of girls under 18 with 
men above double their age and of unmarried girls over 18 with men over 
45. Even China has passed a law forbidding marriages of girls below 
16 and boys below 18. Sir, this shows what attitude Governments really in-
terested in a.nd ~  of the welfare of their people are takixi.g in 
regard to chIld marrIage, and the duty of the Government of India lies 
clear before them. I was taken aback when at the introduction of my 
Bill, the Honourable the late Home Member declared that he would 
oppose its passing but that he did not desire to break the convention 
that Bills should not be opposed at the introduction stage. That, Si.r, 
was a surprise to me. For, had not this very Government, through its 
Home Secretary, though in an apologetic tone, expressed its sympathy 
with the measure in 1921' I read from the debates of the Legislative 
Assembly held on the 17th February 1921 : 

. " Q. No. 123. Lala Girdhari Lal: Do the Govel"llDleDt intend to undertake legiI-
latiw fOrbidding marriages of girle before the ace' of 11 andtha.t of b018 before ~  
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. .o\uwer by Mr. 8. P. 0 'Donnell: The answer is in the Deptive GoTeJ'lUllellt 
(.'oll8ider that ~  the preeent conditiODB, in a mattM .·of thi8 kiDd w1l1eh iDtiDiatilly 
~ ~ ~ the lOCial cUltOIll8 and religious beliefs of the people, it is preferable that the 
lJUtiative should be taken by non·officials rather than the Go:vemment." 
Does this not show by clear implication that in 1921. the attitude· of Gov· 
ermnent towards the question was one of sympathy, and by no ~  
one of opposition 1 Sir, it was a surprise to me, as it was to most people, 
to see that a Government which professes to work for the good of the 
people, a Government that is representative of a nation that certainly 
is one of the most advanced in the world in wisdom· and in ~  develop· 
ment of ,Justice and freedom, and claims--and I think rightly-that it has 
a great respect for. womanhood, should take up such an attitude, and 
instead of welcoming and promising to support such essentially necessary 
legislation for children and helpless girls, declare its intention to 
oppose it. Sir, if Government had said that they had in their hands un-
impeachable and overwhelming evidence that the bulk of Hindu public 
opinion was dead against the measure, and that therefore they could 
not support it, we could understand their position. The attitude of the 
late Home Member has been condemned in. the country and construc-
tions have been put upon it which I thinl are unjustifiable, but which 
Government would do well to prove to be groundless and unjustified 
by taking up a helpful attitude towards this Bill. For, after all, Gov-
ernment, like the humblest of men, would be judged by its acts and not 
by. its professions. Take this month's number of the· YocUm BetJiew, 
the premier magazine in the country. In an article entitled" Indian 
Social Reformers, etc. " the editor, Mr. Ramananda Chatterjee, says : 

" The abolition of child-marriage and child mortality and the raising of -the age 
of COlUl8Jlt within and outside marital relatione would tend to make Indians a phy.ieally, 
intellectually and morally :fitter nation. But BritiBh bureaucrats have aD along been 
very unwilling to help Indian social reformera in effecting these reforms by· direct 
and indirect legislation. They had no objection to abolish Suttee, probably because 
it waa mainly a queation of humanity i-the abolition of Suttee was not expected to 
promote the building up of a stalwart nation.. But the abolition of child marriage. 
et.e., is indireetly and almost directly a political aa well aa a social remedy. So in theBe 
matters our British bureaucratic friends fall back upon the cant of neutrality and 
non-interference in religious and socio-religious mattera. As if Suttee, hook swinging, 
etc., were not such things, whieh the British Government have stopped by legislation .... ". 
He adds: 

•• And this mentality continues in spite of the following admiasion made in the 
Census Report of India for 1901 A. D. (Vol I., page 434)_ 

• Happily there is reason to believe that the leadera of Indian soeiety are fully 
alive to the disaatrouB consequences, both to the individual and to the race which 
arise from premature cohabitation and are anxious to use their influence to defer .the 
~  of conjugal life until the wife haa attained the full meaaure of phYIllea1 
matnrity requisite to :fit her for child bearing '." 
The edit.or furtherlldds : 

•• Twenty six yeara have passed since this was written, yet the ~ Home Member 
of the Government of India declared that he would oppose Mr. Harbllas Sada's very 
modest Hindu Child Marriage Bill. It has to be set'n whether his ~  will canoy 
out the threat." 

Thongh I for one, do not believe that British officers in India are 
inspired ·bv ~  nnworthy motives as are ascribed to them in their 
attitute ~  legislation such as that On the anvil, still it is my earnest 
hope that Government would reeonsider their· attitude towards this 
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~~ ~  ~~  ~  1, . 
qllwttiioa oi eltilci w.ido'\YillQ.od.",-t1l.e tJ:U-edy of ~  wulowh0p4 as ta'-
l*wneif-in its iBsue ei the 9tll of tlUs mon,th calls it. I would beg tae 
Honourable the Home Membe,. not to say or do anytlhing which WOllld 
give the social Mormells and lI'QI'ken in the country ~ tqe ~~  
gaaerally, auy plausible ~  to charge ~  WIt .. ~  

~ on political comridellations, to IIll measures ~  to ~ 
social. and vPylJical evik whieb are a ~  to eJl concerned and which 
e1Eectually Nr their way to physical or social welfare. 

Another danger lies before Government, which a book and a speech in, 
EnO'lanc;1, lla,ve brought to light. Let it not furnish an excuse to. its 
~ ~ ~  critics to suspect it of helping to perpetuate eonditions; 
whic1;t, the bflse traducers of fallen and subject nahons gladly make use 
of. ~  tlLere ~  slimy creatures who burrow in dirt, eat dirt 8.lld 
~ ~  QQ.:t ~  lJo, aI;e ~ ~ pllI;spns ~  ~  notorious ~  ~ 
rr ~ ~  ", whose attempt to revile ~ " ~  " has e.arned ~  
imJ;' the ~  of all sensible people. WhIle slhe wIll for a time enJoY 
t]i.e, ilJ. rep1l..te of a ~~  of a ~ ~  to ~  ~ ~  of India.a ~ ~ 
~ ~ ~~ history ~ will appear as one of t1;lose ~ 

~ ~  who lend themselves to become tools i,,-the hllo"-,ds 0( 
~~ ~  of .. ~ ~  

~ 11here are IndiaDS who think, whether or ~ or ~  
1IIlat Govp.rDment who is the guardian of India's inte'" does lncti& 
BRinJul"Y by ~ ~ at ~  ~  exisienee of ~ ~ ~ ~ ~  
the eotHl1iJy, '88 It exposes theIr· motherland to the base hes aDd wle ~ 
IJiItS of lJ. Wdlel:, against a suffering class of ~  whos1J high 
character &Ad saint.edl lives amidst su1fering nobly borae, ought 1;e, pm 
to ~ diose ~ viIi! outpourings in noway ~ the dignity, the 
wes.tige, oJi'tlJe g')s)r.;y of the 'English rs,$le. Sir, PrQvideu!'e, aij a, ~ 
]fetcibllt,U)n:!,or the woes and sufferings to which our· passive ~ ~  
in, the contmuance of· an evil custom snbjects the child widows of this 
~  has' ~  . us to centuries of political ~  and· 
i1./J,.ti<mal ~  wb,ln in ou;t'! ~  ~ we have sile:ntly to 

~ ~ ~  ~  on our womanhood. Six, when an 
insult was offered to the Queen of France, the noble Burke in a memor-
able outburst of impassioned and noble eloquence, exclaimed, that til., 
age of chivalry ~  paSl'!eQ Or ten thousand swords would have leapt 
frOm their scabbards to, ~  1;1lat insult. . 

Vow· f6Den are we, and not we alone-pardon my saying so, Sil'-but 
alBo some oSten who, having inherited the noble traditions of the Englisla 
~  anll. ~  ~ ~  of ~  hono:ur, tJ!e good name and the repuia-
hon of thlS country, allow WIthout a protest the womanhood of India 
to be so basely traduced and grossly insulted-insulted in a manner 
which has moved at least one Englishman, a true missionary of Christ, 
to do public penance in Calcutta for the great crime of a countryman of rus . 
Sir, if Government have no desire or have not the courage to initiate 

and carry ~  IP.frislation prohibiting marriages of ,vnls below 12 
years of ave. they ~  very well give this private measur-e their he&my 

~ But even it the Honourable the Bome Member is not disposed 
to; do this, as 1ffL thiak tU ~ of the Ma Bap Govermaent 
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possessin.g a genuine solicitude ~  the wM{.ve 01 the people oug"t to 
do, he wIll at least take up an attitude of neutrality, release ~  

~  ~ the MaDdate handicap and permit them to vote accordiDg 
to their CC?nIilClenee, or let ~  fate of the Bill be decided by the vote 
of the IndIan Members of thiS Honse who are principally affected by it. 
I hope Government have noted that all the amendments so far proposed 
by Honourable Members not only support the Bill but are directed to-
wards making the provisions of the Bill go much further than I have 
ventured to do. 

Sir, with your permission, I will read the report published in the 
~ of India of the 24th June 1926, of a heartrending incident the 

direct reault of a child marriage • ' 

.  " The. sad 8My of how ~ young married !IIahratta girl, eleven years old, name.l 
~  cttlJlWned ~  m  a well at Narayanpet Road StatioB, on the G. 1. P. 
lui.llway betwet'll Baiehur and Wadi, while being sent  back by her father to her h'H' 
b:md at Shahabad has reached here. 

The driver on No. 16 pa_nger tmin stated tha;t w4ile exmnining 1W engine nenr 
tile water tank ab Narayanpet Sflation, he noticed a gVl Jet OOWD; fr,opl. the third 
cllll's bogie carriage and running to station well to jump. inlio. it. 

'l'hc father of the girl to1!i the poUce ~  his djluglUell ~~  end been 
JMlo'l'ied to one LUlI:mon, four years bac:k when she was about sb; yee,n old. ~  secord· 
anet' ,vith the eustom, she was' sen;t tQ her husband 'I house two months after marriage. 
A.fter, _aining there two montJle, • JOetul"lled to her· parent' •. J!oue, w.as sent hack 
\r __ ~  .. ~  .. 

T_ bappenedl _I times. Her father takmg advantage of one of his relations 
vuu:d. Yedoo ping to Shahabad detemniaed to send hill dlmgh1k>r back to her husband 
1fith t\if, ~ and ~ tpo_ her. to the station and 11&11' her ~ While-
liP: and Yedoo were engaged in eonversation on th.e p1atform he waa Wormed hi&. 
chl,lIghter had fallen in a Well. He ran to the well with. others and a cultivator, named 
Bamboo, jumped into the well and brought the girl out still alive but senseless. She 

~  soon after." 

Sir, this is not a s<>litary incident of its kind in this country. I have 
personal knowledge of one Or two other similar sad things. Do Goyem· 
ment with the knowledge of such happenings still feet justified in oppos-
\ng or by proposing dilatory proceedings, in postponing the fruition of 
the l'abours of p,ople who are endeavouring to alleviate the lot of in· 
nocent, defenceless girls who are, done to death by ignorant, heartless 
(}Ustom, or a mischievously false notion of social decorum T 

Sir, before I resume my seat, I respectfully and with all the earnest-
fleas that 1 can command, invite the attention of ~  Members 
on both sides of the House to the touching appeal of Mahatma Gandhi 
JWl.de at M.admalil 0110 the 7th September, 1927, for the abolition of child 
widowhood. He said that there was no warrant for this tind. <>f widow-
bood in Hinduism and he exelaimedwith intense grief and agony of 
mental 'pain, " I ~  often said in secret to God, ' If you want me to live, 
Oh, God, why do you make me a witness to these tragedies T' " 

Kumar O"'D&'&!UUld linha' (Bbagalpur, Purnea and. the Santhal 
Parganas : Non-lfuhammarlan) : I sincerl'lv conO'ratn!ate my Honourable 
friend from Ajmer-Merwara who has br,ought f;rward, this Bill to ~ 
eate a deep-rooted evil from the Hindu society, namely, early ~  
~  I proeeed further, I must make it clear that by early mar-_It! I JPeaD 1ItAl'l\itlge. at .. &«e' at wlUch! it is contemplated to be stopped 
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by the Bill which we are DOW -considering: Every" Hindu knows. to-day 
that taken as a whole his race is on the downward path of phyBieal deteri-
oration attended by intellectual degeneration and is threatened with virtual 
extinction. The reasons for these are as much political, as much economic 
as S<K;ial and my Honourable friend has attacked one of the aspeets of our 
social system which contributes towards sueh a degeneration. I think he 
has brought this measure at a right time and in a right place. Anyone 
who has taken care to study the growth of the Hindu society will bear 
testimony to the fact that taking into account the history of Hindu 
civilisation, comparatively speaking, the custom of early marriage is a 
matter of rather recent origin. But somehow it has taken a firm grip of 
the society, and to free ourselves from it we must struggle very hard. 
There are unfortunately persons amongst us who try to justify early 
marriages by quoting scriptureS. To them I say that I have also taken 
care to read soriptures with a view to getting information on the point 
and have taken pains to discuss it with erudite pundits of our part of the 
country, and I have come across nothing that can justify the marriage 
below the age which this Bill seeks to fix as the marriageable age. I do not 
want, here, on the :floor of this House, to enter into learned discussions 
and dissertions about our scriptures but lam prepared to join issue with 
anybody who says that what I have stated above is not a fact. There is 
to my mind no religious sanction behind a marriage of that kind. That is 
not all. If we look at the matter from other aspects also, it would appear 
that the reasons and arguments for stopping early marriages are much 
more convincing. Look at it as a source of increasing the number ·of 
young widows who cannot remarry and cQnstantly cast a gloom on the 
family by reminding all elderly members of the family of the loss the 
family has sustained in the death of the husband ; look at it· from the 
point of view of the death of child mothers who conceive at a tender age 
and bring forth sickly babies ; look at it from the point of view of ehild 
mortality of which.child parentage is a potent, cause, and I am sure you 
will say that yon must root out the evil at all costs. It is sapping the vitals 
of our race, and to let this continue is to commit racial suicide. I would 
like to quote some !.1;atistics that will illustrate the evil of the custom from 
the various aspects I have indicated. I was looking into the statO-stics in 
the last Cemms Report and it is stated there that in the whole of British 
India the infan.b death-rate amounts to one-fifth of the total death-rate for 
all ages and about one-fifth of the cpildren die before the age of one year. 
As to its cause, it is stated : 

" Special causes contribute to the high mortality of infants iB India. Owing to 
the eustom of early marriage, cohabitation and child-birth commonly take place before 
the woman is physically mature and this, combined with primitive and insanitar.v 
methods of midwifery- seriously affects the health and vitality of. themothel' and 
through her of the child. Available statistics show that over 40 per cent. of the 
deat hs of infants occur in the firllt week after birth and over 60 per cent. in the fiut 
month." 

Another remarkable fact that is revealed in the Report is this : 
" A marked feature of the statistiea of the laat 20 years bas been the increase in 

rroportion of female deaths lIince 1901." 

Although the Report does not refer to it, it is a matter of ~  
knowledge that where provisions for midwifery are Dot adequate JbaJQ" 
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ehild mothel'lJ have to pay with their lives for their and their guardians' 
ignorance. That is often the remote cause but all the same that is an im-
portant factor in the mortality of child mothers. The ~  ~ ~  
testimony to this fact. There are in this land 216,237,797 Hmdus, diVIded 
into 110,626,596 males, 105 .. 611,201 females and out of these 20,218,780 
are widowed females, and when I come to divide them according to age, 
the revelations are appalling. You will see that there are 597 widows 
of the age 1 and less. Between the ages of 1 and 2 years there are 494 
widows, between 2 and 3 there are 1,257, between 3 and 4 there are 2,837, 
between 4 and 5, there are 6,707. The figures for higher ages are : 

Age. No. of widows. 
5-10 85,037 

10-15 
15-20 
20-25 
25-30 

232,147 
396,172 
742,820 

1,163,720 
Sir, it is sta\\£J in page 155 of the same Report that the large number of 
Indian widows is flue partly to the early age of marriage, partly to the 
disparity in the ages of husbands and wives but chiefly to the prejudice 
-.gainst the remarriage of widows. The higher caste of Hindus forhid it 
altogether and as the custom is held to be a mark of social reSpectability, 
many of the more ambitious of the 10WeT castes have adopted it by way of 
raising their social status. I ask, Sir, are these not ghastly revelations , 
Are these not things which the House would like to remedy to-day, Such 
a large proportion of child mortality, such a large proportion of child 
widows, such' ,a large proportion of female deaths brought about sometimes 
directly and sometimes indirectly by early marriages' Sir, these census 
reports are very valuable documents. They supply information with 
regard to almost everything abollt. which we need them and here is a table 
that has been framed about early marriages. It is stated that in 1881, 
ont of 1,000 males betwepn the ages of 10 and ] 5, 843 were married ; in 
1891, 841 ; in 1901, 860 ; in 1911, 866 ; and in 1921, 879. And between 
the ages of 15 and 20, in 1881 the number was 617 ; in 1891, 621 ; in 1901 
650 ; in 1911, 665 ; and in 1921, 687. Now we come to the females between 
the ages of 5 and 10 in every 1,000 females in the year 1891 there were 
as many as 874 married girls; in 1901, 89:1 ; in 1911, 891 ; and in 1921, 
907. Again between 10 and 15 years their numbers are as follows' :-:-In 
1881, 481 ; in 1891, 491 ; in 1901, 559 ; in 1911, 555 ; and in 1921, 601. 
The House will note that the tendency towards early marriages is 
generally 1>n the inerE'!8se, though the increase has not been very large. But 
in spite of t,he effort;; of sOllial reformE'!rs who want to kill the custom of 
early marriage ; in spite of the abolition of early marriage being advocated 
in, the Press and on platforms by the various social and quasi-religious 
organisations, we see that we have not been able to kill this evil. It has 
rather increased in spite of all our efforts during ~  decades ·than 
decreased. The praetieal eft'ects of child marriage, as I have stated before. 
a,re twofold. First, it implies cohabitation at an immature age, some-
tunes even before puberty, and practically always on the first signs of 
puberty, resulting in grave physical eifects upon the girl and in all the" 
eriJa of ~ child-birth ; and secondly, in the event of the husband 
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~ the child wife is Dr the ease of flUtes ill whieh tt» rem .. ~ ~  
WIdows is prohibited, left a widuw for tite. j sball not ialttl the ~ ~ 
the House by narrating-what 'Hindu widewhood meaas. There.(s DO 

Hindu who does not know it from praetieal 8¥perieace in his ho-.ehold. 
It is a life of agony, pains 'Utd sllifering ami· ~  It is • Die whiek 
q8l> been inflicted riot 80 much by Fn;vidence, not .. mueh ~ tile ~  
8& by soeial customs. :r repeat, Sip, it is not ditlicuh to' imagine wbat It; 
childwidow in a Hindu housekold means. Fancy, mothers seeing the-8iCl' 
of widowed daughters day after day in II helpless fashion, sharing their 
agony! 5ibIIU it not break the heart. of everybody who experiences it ? 

Mr. PlctDlent : Is the Honpurable Member going to mO\1e his amend· 
ment' . 

K1JlDI,I: ~  Sinha. :  I will refer to it later. I am going to 
mon for a Select Committee, not for circulation, Sir, I again eongratulate 
the MembM- iii charge of the Bill for bringing in this timfiy J!Ileasure. 
but I regret tlmt I cannot agree with the details of the provisions of the 
BilL I di1ter from him in regard to some of the particulars. 1 a:m going 
to· move that is be referred to a Select Committee and I hite that the. 
Select Committee wiD go into, t.he deiau. aad JIl84e the ~ chaJqJe& 
w.hiea will .. 1m the ID8aaue aeeeptable ~ tAia Hoosa-. I will refeJ: tint 
110 the question of validi1:¥ ",hic. 'has been raisoo m tAis Bill. :r.t i&. 
~ all the CIlIIOD8 of Hindu 1 .. "" and't.be Hindu Shastras, thata ~  

lUmi.-" dnly . ."..fMmecl ahOQ-kl be ohaUeaged. by &II¥. temporal autho" 
city. The Hindu.. Shastl'!&1l prescribe-reme.rriage under certaill conditions. 
aDd certain COIlditioos only ; but our society has come to a stage in which 
('VeJt-that is not possible. It if! J:eally ineonceivable that a Hindu 
marriage once eelebr,ated aceording to the Sbastras could be invalidated 
by any authority whatsoever. At present no one can nullify a marriage 
Ollee dllly celebrated, even if the tempor& authorities order it, because 
the society will Dever accept it, and in case of insistence there will be a 
great stir in the oountry which I do not think the House would like 
"ttl cause. I then come to the question of age. So far as the age of 
iemales is concernp.d, I have nothinc-to aa.y. It is just 8& it.uld b& 
~ we ~  into consideration the present day H'mdu 
sooiety as a whole. But so far as the age of males is concerned, I 
t.hink the Bill ought to be amended a.little. .As a matter of fact in hia 
Statement of Ob-jects IDd Re880lls the Member in eharge of the Bill has 
himself stated that acoording to. the Brahmanas, the most ancient and most 
altthoritative book O!l HinQu. law, the lIliDiJDDm ~~  ap oi • 
.. an is 24 Y,"eaJ:S, and of & womm ~ yesI:S. Bqarding ao,ys. ~ ~ 

falliher. that the Shistr.s do not enioin marriage at a-particular age. 
But he thinks that public opinion amengst Hinlus would fix 18 years' 
Qt; the minimum marriageable age fOll a boy. Sir, my own opinion is 
that the minimum marriageable age o-f the boy should be fixed at 
18 years. That is the age of ma-jority in mORt cases and I do not like 
that a marriage sh.ould be celehl'ated at a time when a boy has Dot 
attained the age of discretion. Below that age physical development 
is. at a ve.ry early stage, and I am afraid tha.t a marriage if c.elebrated 
~  that aRe w.ould be ~  to his ~  growth. No.w, Sir. 
r ~  obj.ect ~ ~ ~  ~  on ~  1 ~ ~  tp. ~ ~  
Qf ~ ~ In the. Din tp. ~ ~ Ql'oVllnon. fbr ~ ~ ~  .. : 'f 
do not IIkc that executive authorIties shonlW liave' ~ mateiiiaf' 



t(. ~  with ~ social or ~  mtttM4t fllm ~ of legis\ation is. 
~ ~  I think, to. ~  ~  and. to ~  the ~  of publie 
oph1l0b abd it ~  bOt ~~ __ ~~  ~ ~ whIch ~  give the 

~  tyf ~~  td Ute Government. With somemch imperfec-
tions removed, t think, the t\iU wiIi be acceptable to the HoWIe. 

8it, I ~ .,. ~  ~  iii Nb. 3 bn lh'e ~ t1lmeiy 
that the Bill be ~ to , &!leet CoibDtittee. '1 

.ir Pari"""'" 'lbakardu (IDdian Merchants' Cltamber : Jntfiltn 
Commerce) : Sir, I rise to gin illY ",hole-heatted support toth"iIlbtivn 
before the House. As a rule, Sir, lam oppeiIIed to measures of &Oeml 
reform by legislation. Whilst we have had 8 number of 6.gunspu.t 

~ the. House, giving details I!-Dd statistics regarding the IIlUDber 
of chIld WIdows ~  the age of 10 and so on, my Honourable friend 
the Rai Sahib from Ajmer-Merwara wiu admit that this "viI has been 
"teadily decreasing during the last say 30 years, even in his part of the 
r.ountry, Rajputana, where I am afraid it een be said even amongst tile 
middle and upper castes and classes ebild marriage is most prevalent at 
present. 

iJ'be Honourable Membtlt will ~ however that the age at which 
III Noo. girls are otrend in ~  has a decided ten-

. dl!ncy to increase. What I thiDkthe Hindu 
I'onsciencecleatly revolts against now-and when I l18.y Hindu conscienCe 
I dlean, Sir, the cOiLsCienees of all those who can think for themselves--
iR that any of those cases which occur _t present should ai an oCelli 
in the year of grace 1927. We feel ~ it is high time that this should 
be .put a stop to, and 1 ~ with the Honourable the Mover of the 
Bill that it is necessary to bring legislation ip in order effectively, fu pqt 
a stop to child mamage or marriage of girls .under 12. 1 do 'not WiSh 
to go into the details of how this ~  of child marriage came to be 
and has continued all these years, it may be a very interesting subject, 
but I am afraid it is quite unnecessary to take the House through Ute 
vu.io1l8 stages through which we have gone doWn to ~  .lmost 
babies in marriage. I do not believe there can be a sin«le Member 
in this House, or I venture to say a single thinking man in the Hindu 
society outside who deserves any consideration who would stand up and 
defend the marriage of a girl of four, five or even of ten years. But 
even the Honourable mover will realize that, owing to superstition, 
somehow or other a certain section of the Hindu community-and it does 
not go· by caste but it goes by the extent to which education may have 
~  that section or not-a certain section of the Hindu community 
(10 unfortunately mix this up with their religion. It is therefore necessary 
if the Honourable Mover's very laudable effort is to meet with success, 
that the HOllse should act firmly, as I admit they must and as I hope 
they eventually will ; but let us ~  ~ cautious steps. ~  ~  
to ilone in my Mforts to have chlld mar,rl&ge stampf:d outfrpm Hmdu 
society. I am one of those who feel a humiliation, which I look upon 
all a treat ~  'When I ~  remillded that pepple ~ ~  
my creed and my religIon have the beart to mar the happmcss of theIr gJr}S, 
~  tll'e d.!nger8 of 'Child marriage. nearing in .1riii!d ~ ~  
tn "hie'll ttWliA m nable. to pUgtie.cliblera aM all the ~  

~ ~ ~ ~ ~~  ~  bnt. ~ ~  
IM_ alfIM ~ 'ftl a _t tifffila;Me fMe" ffft tm ~ at lb. 
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[Sir PurShotamdas Thakurdas.] 
age which is an age of babyhood and of ~  We must however 
recognize facts as they are. I therefore would very.much suggest ,to the 
Honourable Member to have a little patience and to agree to compara-
tively slow and cautious steps being taken. All that I would ask him 
to insist lAPon is.that whenever the'step is taken, it should be a firm one . 

. The Honourable Mover has said that several Indian States have intro-
duced measures similar 1-0 the «:Ine which he has put before the House. 
I think it would be useful to this House, constituted as it is not only 
of Hindus but also of Muhammadans, Europeans and Parsis, who are 
aU intent upon saving Hindus from this severe drawback, if it is re'alised 
that these various communities and their representatives in this House 
require to be satisfied that the real and correct religious feelings of 
~  HiDdu community are not in any way injured. (HeaT: hear.) I am 

inclined to feel, Sir, that when the Bill comes to the stage of considera-
tioD clause by clause, it would be possible to prove on the ftoor of this 
House that .anybody who mixes up the correct Hindu religion in its 
purity with child marriage is either a person fit to be locked up in a 
lunatic asylum or' one who has some vetrted interests connected with 
the continuance of child marriage; but that stage, Sir, must be reached 
by the regular process. I therefore hope that whilst I am anxious to 
give my .fullest .support to the Bill at the stage at which it has now 

. reached, the Honourable the Mover will not insist upon pushing it 
through this House to-day but will have patience and will'see that when 
the' House does eventually act, it will act firmly and without any fear. 
I hope, Sir, that the Government, if they carry· the motion which I see 
on the agenda paper, will also take every possible step to see that 
as little delay as possible takes place in getting the opinions of all 
whose opinions we should have, and let us hope that at the next winter 
Session in Delhi this Bill will emerge from this House as a measure 
satisfactory both to the House and to the thinking section of the Hindu 
public. Sir, I have great pleasure in supporting the motion. 

1Ir. Preaident : Is the Honourable the Home Member going to move 
his amendment , 

'!'he BoJlO'lll'&ble Mr. J. Crerar (Home Member) : I move, Sir, that 
the Bill be circulated for the purpose of eliciting opinions thereon. 

Mr. President, the zeal, the earnestness and the sincerity with which 
the Honourable the Mover has moved his motion have I think, been 
greatly appreciated by, and have left a deep impression upon, the House, 
and the impression is felt as much on this side of the House as among 
the Honourable gentlemen opposite. (Cheers.) No one can deny, no 
one could be disposed t.o deny, that the evils and the many ramifications 
of the evils to which the Honourable gentleman referred constitute in 
themselves a great problem and one which demands a solution. So far as 
the Honourable Member's Bill expresses the principle that one of the 
various means of approaching this problem should be by legislation of a 
ilhil cha,racter, that is a principle with which I myself have a very large 
measure of sympathy. Everyone, I think, will agree that our best hopes 
for progress and for a remedy must lie in the progress of enlightenment 
in the support of enlightened and educated public opinion in these matters' 
and in the ~  of pracmcea baaed upon public opinion: 
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,t Cheers.) But I .do not deny that a great responsibility rests upon the 
Legisla.tJUe and u,pon the Government to dp all they can to promote the 
rapid development of public opinion on those ~ We have _as a matter 
of fact undertaken penal legislation in the matter. A measure of penal 
legislation, which a.t anY,rate is to a certain ~  to the ques· 
tio:q, will probably be before the House at a later stage to-day .. The 
Honourable m0ver of this Bill has confined his attention to civil legisla,tion, 
an4 I agree that the extent to which progress can be stimulated and to. a 
certa,in extent .aided by means of civil legislation is a question which merits 
very careful and. very serious consideration. The Honourable Member 
stated that t1ae GovernmeDt of India have a great responsibility in this 
ma.tter. I entirely concur. But one of the responsibilities and a very 
heavy one on the Government of India is to ensure that where measures 
undoubtedly impiDge very deeply upon the religious ideas and the social 
customs of very. considerable sections of the population, all legitimate 
interests and all legitimate opinion should be carefully, fully and fairly 
ascertain. AnotAer part of the responsibility which rests upon the Gov-
ernment of India is to see as far as in them lies that such measures 88 are 
proposed are really conducive to the ends to which they are directed. 
Now, Sir, I d. not intend to go into the particular merits of this Bill. 
Sii' Purshotamdas Thakurdas in a powerful I'Ipeech has just urged upon 
the House and. upon Government to exercise C8,ution in the matter. I 
confess that n,ote of caution seemed to me to be a wise counsel. I think 
that before the House proceeds to consider this Bill in greater detail it 
ought to pass the motion which I move for further eliciting opinion there-
on. Legislation, however well-intentioned, if it is ~  is not likely in 
the end to promote the purpose for which it is intended. Legislation 
which is passed without due consideration may have consequences very 
remote from those which were intended. I am not opposed to the main 
principle of the Honourable Member's Bill on its merits, but I do appeal 
to the House to show that spirit of caution which is enjoined by Sir 
Purshotamdas Tha,kurdas. I ask the House to agree that this motion for 
the purpose of further eliciting opinion upon the Bill be passed. 

Lala Lajpat Bai (Jullundur Division: Non-Muhammadan) : Sir, I 
rea])y have no patience with those people who always want to proceed 
slowly and cautiously in matters of such vital importance for the weH 
being of the community as the measure under consideration is. The voice 
against child marriages was raised in this country by a Hindu of very 
great pre-eminence whose name is honoured all over the country, by all 
sections of the Hindu community, I mean Raja Ram Mohan Roy, as early 
as 1830. He and his co-workers thought that the spread of education in 
thili'- country would be so rapid and the conscience and intelligence of the 
('ommunity would be roused in such. a short time that he and his colleagues 
would live to see the actual carrying out of this reform. But a foreign 
government has retarded the intellectual and social prog!'e88 of this country 
by its very dilatory methods and by its slow and cautious measures-
political, economic and social. If you study the Shastras and the Smritis. 
,you.1rlllflnd, that the Hindus have always been changing their social laws 

.. ,' aecording to the needs of the times, liaving had the power to do it by 
enacting legislation. Social reform is no easy task in any country ; it 
haR not been easy in any age. Even in western countries, where education 
has filtered down to the masses and where bombastic claims are being made 
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ilLata ~  ~ 

df ~ ~  '1m. purity bf life, ti'-l ref(ri\b !II tioot tm ~ ttl!IIP. 
But iIOcial reform ill a cOMti'y like India whieh is govemed by 'a foreip 
traltiJ., tl ~ ~  1&!Ift is foreign ~  tIS mwth ~ 'ctMtettlt ~ 81M 
e'fth th ~  'of 'A prunry thitlg lib thiS, tlikeil fie ~  ~  uM 
it; ~ 'lfPpdIH. by eatery ~ ~ either ~ 1he-U"ovfil 
~ f6t ~ ~ ~ &lJit"iil ~  t!t ~~  iIleDtlt'e, ~~ ~  
~~  Bir, I 'dij ~~  Itb llk.e lIMn., bOwfedge ref 'M Bifift 

~  Bi ~ ~  Il'UeIl. tMitoths .,,<1 ~ ~ tMIt ~ 
_ .. lretJt'iW, 'lMt in ~  potftica1ltnd ~  ~~  '*l«t!t bt1Wt 
e\l6ut _ ~ iIII. .e tbiiJds of. die ~  'lvllo 'ObMlW"e the cflMOutS _ 
YtIMlners. ~ ~ botbiwg to do 'tritl iii, aIM. I ~  re{lMi'. *" Mt;a tIlU ~ ~  ~  ehlotftS tft1 "ilybddy ~ tt 
iWlMts Wnd ~  • ~ l1eebgoiBg 'Ml iii. t!te ~ ~ ·flWtt ~ 
~ 1mil bow bemg -eelt'bratea in tire ~ of relition. ~  te poirit ~ 

., '\1M p'dblit CJt)ittlft ~  ~ 'qllestiOil lias beein ~ ~~  
:A.t ho timll 'Mld fat nb ttU«e ~  ~ be a tack df }le0}6 _ wifl ~  
• !IMftft '()f tltia tiM 'iD the Dule of ~  As ~ hs legwetM 
efteet iB not ~  tG tire ~ Of thOse \v)to ~  this i'efor\'n the optxM-
tiob 1rill gb 0.. 'l'he ,..Mion is simply t11is ~ Is the ~ '8 ~  'ime 
or _t' If it is a ri«ltt (jne, ~ t() be ~  by the Legislature, ! 
if it is a wroHgone, it '<mgllt tt) be ~  & fkr itS Ithe ~  '1;. 
at1itll.de is ~  they 'SaY Mt we BIlOnld ~  CRllti'6Usly and 9t 
the epiBiOld til ~ veopieCOll'eel1lfld shoUld ~ obtlli1ted, '80 'that ~ 

~ be 110 ~  ~  theit-~  ~  I might l)Oiftt 
out tat Ooveriunetlt have hot kept that ~ invambIy ill vie*. TIM-
Goveimnebt at least should. nht have the fare to !lay amt they .C4W! ~ 
mueh for ~ ()piDioin in thm eO'Dtltl'y. Do they ea¥e fM it: itl ~ 

Iliattel'8' Certai1dy bot. Public opirriGb has very bfbfu been ~  
'very strOngly ahd et.rly ; but tim Govet\'rlllettt ha'ft maply ti-odden ",,\lei-
ittdisteprded it and fdlowed their dwn itletinatioDs. Tire e1lsYeSt mahtfd. 
of aaeertainiDg publie opinion ill thm iniLtter is that this ~ ~  
affects the Hindu c<ibmunity should be left to the Billdu Members of this 
Assembly ; let them decide among themselves as to what should be done_ 
The Govemment. s1tould not interfere. There are representatives of 
orthodox Hindu opinion here who have come from difterent parts of the 
country and there are representatives of those classes also who may beo 
called heretics and 1Vho are reformers ; there are representatives of all 
('lasses. It is for them to decide upon legislation in this . matter. The 
easiest way to ascertaib, public opinion and to find out whether the ~

munity is in favour of or against the measure is to leave it entirely to their 
representatives here. But when the Government interferes, I submit, it 
takes a great responsibility and it lays itself open to those charges of mixed 
motives which have, been levelled against it by such clear-headed people 
as the editor of the Modern Review; he is not given to blilffing ; he is not 
given to exaggerating and he always eXpresses very 1;Ialaneed opinions on 
questions social. political, and economic. (An Hono,iJ,rrible 'Ilember = 
" Modtrate.") The feeling is very strong on this side ofthe H9use against 
the suggestion of the Home Member that more tiine is required for ~ 
information in regard to this matter. But, even aSgilmiiiK that. 'there jit 
Dt't'd fot'it ; the motihnof my friend, ltumar ,t}hhgil.nll.hd ~  ~ that 
'opjJorttmi!1. If you ~ ~ eitefllate ihis Billtbr bp.itiioh Jiow, IJ will nOt 
come ~ 'ot ~  ~ ~  ~  piiWc ()piiii'ofiiB a hug. 
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tusk. Some people will express and some will not express any oplDlon 
auld the Government may not feel satisfied. I do not think my friend, Sir 
l'nrshotamdas Thakurdas is quite justified in saying that if this Bill were 
circulated for eliciting public opinion we would have an opportunity of 
finishing this legislation in the next winter Session. I do not think that is 
possible. But even if there are some people who are very anxious that the 
measure should not be proceeded with at once and that it requires closer 
~  in certain details their desire will be fulfilled by a reference 
to a Select Committee. It will give ample time to people who desire to 
express their opinion to do so. The measure has been before the Honse 
for several months now; it has been disctls8ed and commented on in the 
papers already and people have expressed their opinion in the public Press. 
It is not as if it is sprung as a surprise to-day or on a few days' notice ; 
it has been practically on the anvil for several months now ; therefore thcre 
has been sufficient opportunity for public opinion to express itself ; and. 
if any further opportunity is required, the proposal of my Honourable 
friend, Kumar Ganganand Sinha, affords that opportunity. Reference to 
a Select Committee means that the Select Committee will meet, it will dis-
cuss and consider all the opinions submitted to it in a definite time and 
malte its Report. The Report cannot be submitted in this Session, but 
it may be submitted in the beginning of the next Session. It will thus 
ghe us an opportunity to accept or reject thid measure as may be decided. 
upnn by the majority of votes within a definite time. But, Sir, the 
acceptance of the proposal made by the Honourable the Home Member that 
thc Bill should be circulated for public opinion will mean practicaHy 
shelving the measure. I therefGre strongly oppose the motion, and would 
ask the Hindu Members and other Members also who claim to be enlightened 
and broad-minded, not to vote for this amendment, but to accept the amend-
ment proposed by Kumar Ganganand Sinha. At this stage I do not want 
to make any very lengthy comments on this measure, but I want to say 
one thing. If I had my way, I would raise the marriageable age of girls 
to 8t least 16 years. I would not be content with 11 or 12 years. I know 
that even in the most advanced countries of the world, the marriageable 
age of girls is not fixed, and I also know that even in India the early 
marriages are confined mostly to what are known in the Hindu ~  

as the" higher castes". It is not such a widespread evil as some people 
think ; but even for those limited classes and for the general politicai 
progress of the country, the question is of the most vital importance and 
should be taken in hand as soon as possible. The Honourable Member has 
been very cautious, in fixing the marriageable age at 12. I am very sorry 
to say that even such a cautious measure is not acceptable to certain Mem-
bers of the House and they still want to proceed slowly and cautiously. 
After eliciting public opinion, the Bill mayor may not come up within any 
measurable distance of time. Sir, this measure being a very moderate one, 
the Government ought not to shelve it by insisting on their amendment to 
eirculate the Bill for eliciting public opinion. I would ask the independent 
Members of the House to vote for the motion that it be referred to a Select 
Oommittee. 
I will only add one word, and it is this. When I am supporting this· 

motion, I should not be considered to admit that in India we have an extrn 
dose of sin in our men and women in social matters. I do not want to go. 
into details. Sir all communities in the world are victims of social abuses; 
\V e have cel'tlJin cl.asses of bad customs, while others ljave rot oeriafn ~ 

B 
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[Lala Lajpat Rai.l . 

Tbia is not the occasion for me to go into themJ but I do not think that 
anybody can point his finger and say that we in ~  have got ~  greatest 
dose of sin in the world in the matter of bad. SOCIal customs, socIal ~ 
or morality. I do not defend the practice of child marriage, Sir, in any 
way or in any shape or by any explanation. It is simply ~  It 
('annot possibly be defended on any grounds, but at the same. tune I do 
not want it to be understood that we are, as I have already MIa, for that 
reason immoral people or even an unmoral people. I say, Sir, that we 
are victims of our social custQ,JDS, as some othe!:, people are victims of their 
own social customs. 'Ve want to progress, and I am perfeetly certain 
that this evil custom would have been simply stamped out of India if we 
hail. the legislative powers in our hands, earlier. In all these ~ d 
sf)Cial reform, a certain amount of coercion has to be used, success can be 
aehieved only when the leaders of the community sit together in a Legisla-
ture and deeide to exercise a certain amount of coercion in bringing about 
the necessary reform. But, Sir, we have been powerless in the past ; we 
are powerless even now. Even if this measure is passed, some people will 
memorialise the Viceroy" to veto it. Therefore, I would appeal to the 
Government l\Iembers not to throw in their weight in favour of shelving 
this measure, beclluse it is of very great importance to the people of 
India. I am glad that in spite of this debate being misinterpreted in various 
ways by the enemies of political progress and of our political aspirations, 
in India or outside, we are staunch in the matter of pushing forward ~  

reform, whatever may be the interpretation that may be put upon Oilr 
speeches, methods or measures. Weare determined, Sir, that the evil 
cnstoms prevailing in our country, which are eating into the vitals of the 
nation and which stand in the way of our general and political ~  

sLnuld be entirely stamped out. Sir, I am confidently able to say that 
the Hindu community as a whole has begun to realise the evils of child 
marriage and they want to get rid of it. But, there are always some people 
who are opposed to change and who are conservative to an extraordinary 
degree. They may be actuated by the best of motives, hut they are thl) 
enemies of progress and their voice is not entitled to much weight. It i;; 
enough to follow the enlightened public opinion of the country. There-
fore, I commend the motion made b;} my friend Kumar Ganganand Sinha 
for the acceptance of this Hom,;c and not the one made b)' the Honourabl.> 
the Home Member. 

Mr. W. A. Cosgra.ve (Assam: Nominated Official): Sir, I rise to 
support the amendment moved by the Honourable the Rome Member, 
that the Bill be circulated for eliciting public opinion thereon. I have 
just listened with great interest to the speech delivered by my Honour-
able friend Lala Lajpat Rai, and I must say that I have hal'dly ever 
heard a more convincing speech in fayour of the amendment that the 
Bill be circulated for eliciting public opinion thereon. 

The first. point I would mention is that my Honourable friend Lala 
Lajpat Rai said that he would like to raise the age of marriage to 16, 
while under clause 3 of this Bill, the proposed age is 12. If Honourable 
)lembers will read the amendments tabled on this list, they will see that there 
are many different proposals as 10 what the age should be under clauses 
I and 4. Personally speaking, I think that many of us are of the opinion 
tJrttrt, ~  lls -possible, 'toe age 'of marriage ought to coincide with the 
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~ of ~  But in view of the fact that my Honourable friend Laia 
LaJJl&t Ral thinks that the ~ should be raised to 16, and that other 
lloll?urable ~  hElve tabled amendments proposing other ages, 
I think thltt It IS a very ~  argument in support of the fact that this 
Bill should be eirculated for eliciting public opinion. I really owe an 
apology to the House for speaking ~  this Bill, because I agree in Diany 
ways for once at any rate at ~  WIth my Honourable friend Lala Lajpat 
Rai when he says that this is primarily a matter for Hindus to decide. 
And I think there is also another reason why the Bill should be circula-
ted. How many Hindu.<;I are there in India T Thi!> is a Bill which will 
affect more than two hundred millions of people. 

Mr. Amar1fath Dutt (Burdwan Division: Non-Muhammadan Rural) 
b not this House representative of the Hindus f 

An Honourable Member: Not entirely. 
Mr. W. A. Oosgrave : There are very good representatives of the 

Hindus on the other side, I quite admit, but I think that a Bill which 
afiects the social and religiou.<;, if I may say so, customs of more than 
t ;vo hundred millions of people should be circulated for opinion. I am 
speaking as a private Member, and I think ttat it might be possible that, 
if this Bill is 6irculated, some sort of undertaking might be given that it 
would come up for consideration again at a definite period. It is 
not for me but it is for the Honourable the Home Member to say 
as to whether this Bm will come up again at the Delhi Session or 
at the next Simla Session. But speaking as a Government officer 
who has spent 24 years in this country and who is very keen on 
every sort of social reform, I pcrsonally am "entirely in favour of 
having some sort of law on the subject. I agree with my Honour-
able friend, Sir Purshotamdas Thakurdas, that social reform should 
as It rule be accomplished without legislation. But in these cases we 
seem to be able to do very little without some sort of legislation. Judging by 
the numerous Bills and Acts introduced by my friend, Sir Hari Singh 
Gour, it is almost impossible to get social reform without some form of 
legislation. 

Another great defect, as far al' I can see, in the present Bill-and 
in this nH.tter I am speaking as a Government officer who is keen on SOCH:ll 
reform-"-is that there is no penalty provided in the Bill and that ~ only 
action left to the District Magistrate, who is supposed to be a sort of maid 
of HII ~ III these social matters and other things, is to aceept the 
affidavit which may be true or may be untrue. Well, Sir, I d(l not 
agree with my Honourable friend Kumar Ganganand Sinha Utar 1he 
Bill should be referred to a Select Committee at the present time. [IJOpe 
it will C6me to a Select Committe"e later on, because personally I have 
the ~  sympathy with my Honourable friend Rai. ~  Harbi!as 
Sarda in the motives ,vhich have led him to introduce hIS BIll. I notlce 
that my Honourable friend Kumar Ganganand Sinha has ~ much dis-
like as 1 have for clause 6 of the Bill. And personally I thmk one ob-
jection to clause 6 of the Bill as it stands at present is that it is a loop-
holc for all sorts of evasions of the Bill. I think, Sir, I have shown that 
fherlJ nre many points in this Bill which require ~  by ~ 
ceuntry at large before the Bill goes to a Select CommIttee. I ~ 
would ha\'c great sympathy with the Honourable ~  on the. other 

~ if they said that they did not want to han a DIstrIct MagIstrate 
82 
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[Mr. W. A. Cosgrave.] 
interfl'ring with Hindu marriages, and personally I think clause 6 will 
be practically either a dead letter or else it will give a convenient loop" 
hole for the evasion of the spirit of the Bill moved by my Honourable 
friend Rai Sahib Harbilas Sarda. And, Sir, I personally, as an apostle, 
if I may say so, of laissez [aire, like to interfere with people's liocial 
customs as little as poliSible ; I like to sel' people happy and contented, 
I UOll't like interference with my social customs and don't like to inter-
fere with other people's social customs, and I think, Sir, this clause 6 is 
opeu, as the Honourable Kumar Ganganand said, to very serious objec-
tiom:. I think that this is a question that I can quite understand public 
hodit:s and other people who are consulted saying that they would rather 
hayc this clause omitted. And, Sir, I can also imagine that there are 
certain people who might possibly object to the definition of " Hindu" 
in clause 2. There are of course all sorts of Hindus but there are some 
people who might say that the term Hindus cannot include Brahmos as 
well as Buddhists. For all thesc rcasons, Sir, the rp-asons that I have 
given that there is a great division of opinion as to what the nge should 
be in this Bill, that there is a division of opinion as to what interference 
there should be by the district authorities as regal'ds granting licellses 
on the basis of an affidavit or as to whether therc should be a penalty in 
this Bill for disobedience to its clauses, for all these reasons, I consider 
that there is a very strong case for referring this Bill for the elicitation 
of opinion. I hope speaking again as an officer keen on social reform, 
I personally hope that the Bill in some form or other becomes law within 
a very short time. I do not want it to be considered that in any way 
I am unsympathetic to this 'great cause of social reform of which I think 
my Honourable friend Rai Sahib Harbilas Sarda is a very worthy cham-
pion. ' 

Mr. M. R. Jaya.k&r (Bombay City: Non-Muhammadan Urban) : Sir, 
I rise to support the motion made by my Honourable fricnd Kumar 
Ganganand Sinha and to oppose the one made by the Honourable the 
Home Member. I have listened vp-ry carefully to the speech of the 
Honourable the Home Member and I must say, in absolute frankness, 
that occasions like these in my opinion are the only test whieh sho,v 
whether our Government is national in temper. We are often told, Sir, 
that the justification for a foreign government to be in this country Ilnd 
to be at the helm of affairs is that, although for political reasons it is 
for a time foreign in personnel, it is growing ~  national in 
temperament. Often that elaim is made before us as a justifieation for 
the anomaly of a preponderence of Englishmen on the Government 

~  But, when occasions like these come, Sir, the real ,veakness 
of the Btitish Government as in sole control of this country, becomes 
apparent. I want the Englishmen on the opposite Benches to take up 
a proper attitude on such questions. I can quite understand, Sir, that 
dealing with questions of this complexity, as they must appear to 
Engli-shmen, their attitude would be as follows :-" I will not apply 
my own mind to this question to see whether the remedy wanted is 
right or wrong : I am told by certain sections of Hindus that it concerns 
their religion : that gives me a fright : I will not touch the matter ; 
let it go". That attitude, Sir, is the attitude of ignorance and timidity . 
.A more natural attitude, if I may presume to speak for the benefit of my 
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English ~ ~  ~  ~ be this. Let them judge this question 
from .thelr inher.ent ~ ?f.rlght and wrong. Having judged all such 
questIons as enlightened mdlvlduals and come to a determination that 
the matter is inherently right, then as forming the Government they are 

~  to look for a ~  measure of support from the enlightened 
sectIOns of the commumty. We can never get, on any question of social 
reform, the whole of the country to agree. The Government are entitled 
to ask ~  after ~  decided that a Bill is a right measure, 
whether the enlightened sectlOns of the community give their support 
to it. In every community there are enlightened and unenlightened 
sections and the enlightened section ex hypothesi is always a' minority. 
I :-;ay the Government are entitled to seek for this measure of support for 
Rny sOllia] legjslation. I am prepared to concede their claim that the 
enlightened section of the community should be with them. This is the 
(1Dly question to which the Government in such matters have to address 
themselves. This is the " Caution" of which the Honourable the Home 
Member has talked so much. He requires the ascertainment of public 
opiniou. For what, may I ask? Is it for the elicitation or the cbvious 
truth that the proper place for a child below 12 is the nursery and not the 
marriage bed Y Is he going to ascertain public opinion on this important 
question-that such a child should, for its proper up-bringing be in the 
nursery or the play ground and not in the marital ch&;mber? Does he 
want to ascertain public opinion on this obvious question 1 The Honour-
able thc Home Member has a daughter, I suppose. I hope she is less than 
12. If so, he can understand $e force of my remarks. I am surprised 
at this frequent reteration of cantion, Sir, caution, yes. Caution that 
the right measure is before the House. Cautio-n, that the advanced and 
enlightened section of India supports it. But caution, in tIhis. that we 
want on such a plain question to ascertain Hindu opinion, representatives 
of which opinion are gathered on this side except for a few! When the 
I'oeial fabric is on fire, we are asked to have "caution", to find out 
whethl?r public opinio-n demands that the fire should be put out. Caution; 
for what Y That a child below 12 should play and grow instead of being 
married. Surely, he is an Englishman and he understands. I therefore 
think. Sir, that this advice of caution is absolutely misplaced in this case. 
Did Goyernmenl consult public opinion when Mr. Macworth Young stated 
to thi'S House the other day that after 12 years of service they woulcl give 
young English I. M. S. men a gratuity of B.s. 37,000? Was public opinion 
comnllted on that question! Did Government consult public opinion when 
such temporary English o-fficers brought to this country, after six years of 
sefYice, were given a gratuity of Rs. 12,000 , 

Mr. G. M. Young (Army Secretary) : The gratuity in question is 
given to' Indians as well as Englishmen. 

Mr. M. R. Jayakar: My point is did Government, eO.llsult ~  
opinion Y "Caution" comes only where questions of IndJa's nlltlOnal 
welfare are concerned. I do not want to be misunderstood. I ~  
the ~  of a foreign Government. I am ~ to> sympathIse WIth 
them np to a certain point. But when ~  take ~  ~ under the 
ach'iee of " caution" on questions WhICh are only too ObVIOUo; to ~  
mind of any sensible man, I lose patience .. ~ iiifficult! is, as. I saId 
before, the Englishman refuses to apply hIS mind to thIS que.stlOn as he 
would in his own country. He is simply frightened by the attItude of the 
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orthodox, which in every country must be opposed 1,0 social ~  It ill 
here that my complaint against the British Government comes In ; not 
again8t' their caution, but against the overdose of such caution. I agree, 
Sir, with the view of my Honourable friend Lala Lajpat. Rai, that public 
opinion has long been agitated over this question. Since what time , 
lJOng hefore some of us were born, and perha.ps long before thc parents of 
some 01 us were born. Since 1831 or thereabouts this question has been 
agitnted, nearly 80 or 90 years ago, and yet the Honourable the Home 
:Member gets up and says, " We want to ascertain public opinion ", after 
80 yeal'!!, to find out what is the proper environment for a child below 12 
yElars. I can assure my Honourable friends opposite that when Swaraj 
Mmes-which seems to be doubtful under the present clouds-we would 
pass measures of this description in the very first sitting of our Legislature. 
I e&n &S8Ure lily Honourable friends it would not take 10 minutes to pass 
stich a lilMsure if we were sitting on the Benches opposite tmder onr own 
G(,,·ei'DlD{'nt. (Laughter.) All the three readings will be gone through 
in the cotirse of one day, perhaps in the course of a mornillg". (Mr. D. V. 
Belvi : " Question ".) There may be some Belvis even then. They arc 
bound to be in any generation, but they will be in a most solital'Y minority. 
They ~  have a significance here befote a timid Government. 'l'hey will 
have rio significance before a national Government that knows its own 
nlind as to what the country needs. Their importance is heigbtened by 
tlie timidity of a foreign Government, if I may say so. 

Mr. B. Daa (Orissa Division: Non-Muhammadan) : They are 
Pandits and Gurus. 

Mr. M. :to Jayaka.r : My Honourable friend Mr. Dl\s says, " They 
are Pandits and Gurus". But unfortunately Mr. Belvi is jn neither of 
these categories. My Honourable friend Sir Purshotamdas Thakllrdas 
also took the contagion and spoke of caution. I was surprised to hear 
tlWt ~  preached by a person who always showed th\l courage of 
writing dissenting minutes and minority reports on Commissions. 
{Laughter.) Caution in social matters up to a certain point is good. 
9aution l,eyond that point is really misplaced caution. (Lalo Lajpat 
Rat: " A crime ".) 

Another thing which I shoulrl like to ask the Honourable ~  
opposite is, do they really think that social reform could ever be had with-
out some coercion T If so, they are mistaken. A certain amount of 
coercion is absolu.tely necessary. All Governments exenlise this coercion. 
The British have done it in India. Their Government was less timid years 
ago when its oollscience was touched-in 1872, 1864, 1863 and 1859-
and important messages of social advancement were preached to 
this country thl'ough British Indian legislation. I am surprised how those 
Governments could be more courageous than the present Government. 
They had not then the benefit of so many representatives of the people 
on the other side to advise them. May I ask the Englishmen opposite 
when you suppresseu suttee .. when you did away with all .the disqualifica-
tions due to change of religion, when you dealt with crimes which were 
prB;ctised in the name of religion, when you dealt with all the disabilities 
whIch were regarded as of the essence of the Hindu religion-that 
glorious r6Daissance of British legislation which went on for 25 or 30 
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years, but :which unfortunately ab!'1olutely ended with the Morley-Minto 
reforms, dId you not take your courage into your hands: Govern-
ments were not 80 timid in thoStl dnyo;. Look at the speeches which were 
made by Government Members on those occasions-names which have 
stood as beacon lights in the annals of British sodal legislation. I have 
no time to go into those speeches. We think that this measure is right 
and we supported it in that belief by the enlightened opinion in this 
country. That is enough for our purpose. We proceed on, taking the 

! consequences. This is the right attitude for my friends opposite. Unless the 
Government show courage, no progress can be made. They show this 
courage in other pieces of legislation which affect the political affairs ~  
the country. Take for example, the Reserve Bank of India Bill. How did 
Sir Basil BlaCkett take his cburage into his hand and defy the Legislature ~ 
He did not say, " Let us circulate for ascertaining public opinion whether 
I am right in my view." That is ~  ~ such measures the Englishman 
applies his mind to the rights and the merits of the particular case. 
lli questions like the present he refuses to do that. He is simply 
frightened by the orthodox in this country. I submit, Sir, that that is 
not the proper attitude. The Bill is a very cautious Bill. If I had my 
own way, 1 would do away with clause 6 entirely, and I do hope when t4e 
Bill goes to the Select ~  it "'ill b!l done away with. Govern-
ment have the further assurance that in piae-es like Baroda, ~  
etc., where Swaraj obtains within certain limits, or ~  
obtains, whichever way one might take it, such ~  ha,re been 
passed. I may mention for the edification of my friends opposite that 
in Baroda this measure was passed long ~  and a section like section 6 
stood in the Act providing loopholes. The State found that these 
loopholes nearly overran the provisions of the Bill, and a Comtnisllion 
has been appointed-l am stnting my impression-a Commission has 
bp.cn appointed for the purpose of finding out ways and means by which 
these. exceptions may be done ~  with. This is in backward Baroda 
alid yet we are told in 1927, on the 15th of September, that the civilized 
nritish Government must want further elucidation of public opinio*, 
further proof that pu blic opinion wants such a measure. When mote 
backward States have gone further and have progressed upon such f1 
measure in a more drastic manner, this Government stands by in doubt 
and caution, I want the Goyernment Members to consider this question 
very carefully. In the minds of people 1ike myself, their present atti-
tude will determine verv IIlJ'gp.lv the p.steem and trust in which we re-
gard this .Government Ilitd ~ ~  As 1 said in the beginning of 
my speech, these occasions are the test, whether this foreign Govern-
JDent can ever become national even in temper. The ~  safety of this 
foreign (lovernment is to make itself more and more representatiVe of 
enlightened national sentiment when questions like this come before the 
House. Personally speaking, I agree with LaIa Lajpat Rai that the age 
should be rai!'led to 18 (An Honourable Member: " 16 ") to 16, and 18 in 
the case of boys. The amendment is there. I read the other dsy some-

~  I have lost the cutting-that the average height 
of the }Jnglish girl during the last few yaers has grown from five to six 
feet. My Honourable friends opposite must h:tve read this. I may 
admit that we do not see many specimens of that description up here 
in Simla. What 1 am stating appeAred in ~  print, and I am sur-
prised that the height of the Englil'ih girl shouLl have gone up so mueh 
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during a few years, I think it is 6 feet, I am merely quoting from 
memory. (An Honourabel Member: " 6 feet "). If that is so, surely 
the Englishman is aware that here the average height of Indian girls is 
about 4-1 feet. Weare here making a feeble attempt to raise it to 6 feet. 
Does he want to consider whetht'r it is necessary for the benefit of the 
Indian girl that she should rise to that height by proper training and 
environment' Is that what he wants to ascertain public opinion on , 
And is he going to be frightened because certain men, certain orthodox 
men like my Honourable friend, Mr. Belvi, &.rei opposed to this healthy 
measure T 'Vill he be frighten(>d by snch men in his own country , 
(An Ilo1Wurable Member: " No.") No, because there he ~  judge the 
measure on its merits and tell his friends, like my Honourable friend, 
Mr. Belvi, "You are out of date, four generations behind time." 

Mr. O. Duraiswamy Aiyanga.r (Madras ceded districts and Chittoor : 
Non-Muhammadan Rural) : Would you like to imprison girls who are 
under 5 feet ? 

Mr. M. R. Jayakar : I do not know what my Honourable friend 
wants to know. 

Mr. O. Duraiswamy Aiya.nga.r : If a girl does not grow above 5 feet, 
will you put her in prison t 

Mr. l'tI. R. Jayakar : My Honourable friend has not followed the 
trend of my argument at all. I say the measure is ultimately calculated 
to glye the Indian girl greater strength and hetter health than she has 
now. If my Honourable friend wa"! not able to follow my argument, 
I am very sorry for him. T am sure the Government Benches see the 
point and agree with me. Let Government on a matter of this descrip-
tion not issue any mandate at all. Let it leave every Englishman free 
to vote as he thinks. I am sure that in questions of this character the 
Engli!:hman has a conscience. Don't warp it by any mandate: Let 
every Englishman be free to vote and I have no doubt that when he 
knows the real significance of this measure, he will not be opposed to 
a measure by which we are making an attempt that our girls should rise 
to the same height and strength as the girls in his own country. 

(Some Honourable Members moved that the question be put.) 
Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 

Rural) : Sir, I am very thankful to you for giving me an opportunity 
to reply in my feeble way to the arguments advanced by such stalwarts 
as my esteemed friends, Lala Lajpat Rai and Mr. Jayakar. 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : Put high 
heels OJ'! your shoes. • 

Mr. D. V. Belvi : Before I advance my arguments, I have to make a 
request through you, Sir, to my Honourable friend, Mr. Ahmed, who 
has no locus standi in the consideration of this question, who is not a 
Hindu in the first plact', and who is ..... 

An Honourable Member: He is an Indian. 
(At this stage there were several interruptions.) 

Mr. D. V. Belvi : Interruptions like these only show the unfitness of 
my Honourable friends to consider qU(>Cltion.<J of tbiR importance. I bel! 
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to state that I yi.eld to none in my zeal for social reform. I am a social 
reformer my.self In my own way, and I beg to tell my Honourable friends 
who are posing here as social reformers, that I have got more daughters 
tha.n one, and three of them were married after they had completed 
thelr 14th ~  I am a believer in social reform, but I do not want to 
promote SOCIal reform through the medium of the Legislature. 

:Mr. B. Daa : Why not f 

. ~  D. V. Belvi: My Hon?urable friend, Mr. Das, says that I· should 
gIVe. hIm a reply as to w.hy It sh?uld not be done. For the simple 
reason that we are a natIon at dIfferent stages of civilisation. There 
are people of different castes, different creeds, who ~  different 
strata of education. That is one reason. Another reason is that this 
Bill strikes at t!te very root of the family law of the Hindus. Does the 
House understand the implications which are to be found in the bosom 
of this ~  Bill T What is the notion of a Hindu as regards marriage? 
Is marrIage a sacrament, or is it only a contract among Hindus? Is it 
a thing which can be set aside at pleasure? Is that the notion of Hindus f 
I do not. care for those Hindus who have gone to England, and who 
have eaten beef an.i meat. No doubt I have great respect for them, and 
for my Honourable friends, Lala Lajpat Rai and Mr. ~  who are 
highly educated and who have travelled much. But we have to realise 
that the large bulk of the people of this country are orthodox. We have 
to legislate for those people. Some of my Honourable friends are making 
a good deal of noise here. It reminds me of what I read in my college 
days from one of the books of Edmund Burke. He says : 

" Bt'eau81' half a dozl'n grasshoppers under a fern make the field ring with their 
importunate e.hink, whilst thousands of great cattle, reposed beneath the shadow of 
the British oak, ehew the end and are silent, pray do not imagine that those who make 
the noise are the ~  inhabitunts of the field; that of course they are many in num· 
ber; or thnt, after all, they ure other than the little, ahrivelled, meagre, hopping, 
though loud and troublesome insects of the hour." 

My Honourable friend, Lala Lajpat Rai has told us that the Hindu 
law, rightly read, nowhere lays down the principle of early marriages. 
It is quite possible to find, after making a long research into our anti-
quities, authorities for the position which he has advanced here. If I 
",vere a member of the Arya Samaj as my Honourable friend is, or a 
member of the Brahmo Samaj of which the founder was Raja Ram Mohun 
}toy, I would have very willingly agreed with my Honourable fr!end, 
IJaia Lajpat Rai ; but unfortunately for me and· the large mass ot the 
people who happen to be still orthodox Hindus, it is not the laws that 
are laid down in the VedaR that we are following. We must be taken 
as we are. We have got a certain set of tenets, a certain set of beliE'fs 
and customs. These must be respected, and the laws which you frame 
ht:re must be suited to those customs and beliefs. Those customs may be 
wrong in their origin, but ,after all, you cannot put them .down. iI! a mo-
ment. If you take only the pristine p.urity of the ~ edlC ~  all 
that is advocated by my- ~  frIends, LaIn LaJpat Ral, and Mr. 
Jayakar, may be true, but we have to take the large bulk of .the ~  
population as it now stands. Y ~ cannot afford to wound theIr feelIngs. 
Their feelings may be wrong, theIr customs may be ~  but you cannot 
root them out all of a sudden. My Honourable frIend, Mr. ~  
waxed eloquent and said that if he and his friends were on the ~  
benches, a piece of legislation like this would haye been passed In ten 
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minutes. I may assure him that if he were to -make a public declaration 
]ike that, he and his friends would be the last to be returned to the 
tegislative Assembly. (Some Honourable Members: " Oh !") I ',hal-
lenge you. If you go back to the country and contest the elections on this 
issue and get returned to the Assembly, I shall be the first to favour a pipce 
of legislation like this. (An Honourable Member: "We will all come 
back. " ) You are always on the top note, talkin« in hyperbolic langmlge, 
and you do not 'Want to consider the feelings of the millions of people who 
are outside this HoUSe. We are told that the house is on fire. It is not on 

~ but if you were to pass a piece of legislation like this, you would be 
setting the house on fire. Do you know that there is a 18,l'ge magazine 
of gunpowder outside this Legislative Assembly, and do you mean to 
tln'ow into it a lighted match' You cannot do it with impunity. )[y 
IIonourable friend says that enlightened public opinion is with Govero-
ment. .Are we to suppose that this enlightenment is confined to the four 
walls of this Legislative Assembly? (An Honourable Mem'ber : " Ques-
tion.") Are we to suppose that there are no people outside who C811 

~  claim to enlightenment and whose opinions should be heeded! Are 
we to SUppOSE' that there is a monopoly of enlightenment and intelligence 
~  in this Assembly T I refuse to yield to any proposition of that 
kind. 

,Iir. M. K. Acharya (South Arcot cum Chingleput: Non-Muham-
madan Rural) : It is the monopoly only of the front benches. 

, 1Ir. D. V. Bel'ri : My Honourable friend, Mr. Jayakar, has twitted 
the Government with saying that it always does not choose to consult 
Imblic opinion. That charge is not infreqv.ently true, but there ~ 

~  and thing-so When you interfere with the customs and the 
religious beliefs of a community, you are bound to be much more cau-
tious than when you are dealing with a question of taxation or matters 
of that kind. 

So far as the British Government is concerned. it is bound by Ii 

1 P.II. solemn document the Proclamation of 1858, and 
here for the benefit of my friends I will quote one 

passage from it. You know it but you very often forget it and it is better 
that your memories are refreshed. It reads thus : 

" We do strictly charge and enjoin all those who may be in authority under tie 
that they abstain from all interference with the religioull beliefs or worship of our 
subjects on pain of our highest displeasure." 

That is the charter that was granted to us by' Her Gracious Majesty 
Queen Victoria in 1858. You are now here trying to legislate upon 
~  of 'social reform and you wish to make our mqriages merely 

contracts. }lake it a contract if you like wltich can endure only for Ii 
Mrtain number of years. Let a man be married to a woman only for 
three months and let the marriage be dislI&lved. That is not the idea 
cf B Hindu marriage. I know personally that in my part of the country 
social reform is going ahead by leaps and bounds, I can give you thtl 
instance of a Brahman chief in my part of the country who married an 
f:,lucated lady of the age of 18. He married her openlY' and publicly. 
Tht:re are many of us who have celebrated the marriages of ou.r 
daughterll and our sisters after they completed their 16th year. M.t 
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fJ iends here have no right to say that ortlwdu ~  should be (!oerced 
into accepting your view of social reform. 

.. 8tr Bari sme. Oour (Central Provinces Hindi Divisions: Non-
~  : Why should you coerce the woman 7 

. MI'. D. V. BeM : If any woman is not willing to be married, ~ 
~  not be coerced, but I do not want to have in India a good many 

malden aunts. 

Rai Sahib Barbilas Sarda: But you have thousands of child 
widow •. 

MI'. D. V. Belvi : I do not want to have a good many maiden aunts 
l.ik(' Betsy Frotwood, a loveable character of whom we read in ~ 
David Copperfield. Our idea is that every Hindu girl must be married. 
That is a sacrament. My· Honourable friends must appreciate the general 
bdief in the country. It is better for them to go out of India or te. 
occupy a particular part of India exclusively and then legislate for them 
in any way they like on social matters. 

I have very great pleasure in supporting the motion made by the 
lIonourable the Home Member. It is very rarely that I find myself iIi 
agreement with Members on the opposite benches, but there are occasi,onS 
and occasions. (An Honourable Member: " You are a Swarajist."j 
Yes, I am a Swarajist in my own way. If Swaraj is granted, I <;hall 
be the last man to force on the people any measure against their will. 
Then, much was said about the abolition of sali; I really wond('r why' 
infanticide was not brought in. But those matters are on a differenL 
fo(·ting !lltogether from the question which is on the legislative anvil. 
ll:trriage is not the same thing among Hindus as consummation. ~  

ltl'e two different things. Our idea of marriage is a religious sacrament. 
Marriage may take place but consummation may not take place for a 
number of years. Our idea is that when a boy is married to a girl 01' 
when a young man is married to a young woman the tie is indissoluble. 
It is only death that can part the couple. Much was said about so 
lOnllY Hindu widows of a certain age. Mr. President, I decline to gO' 
into this forest of figures which can be made to prove anything. It is 
very easy to enter into a maze of figures but it is not so easy to ~  

from those figures. What are the two or three lakhs of young ~ 

in II population of 330 millions and what guarantee is there that a girl 
who is married on the com·pletion of the 12th year will not be a widow 
the very next day? If there are widows, it is perfectly open to them 
to remarry a second time. Remarriage is allowed by custom and it is 
recognised by law. I am for remarriage but not for remarriage to be-
erJforced by the Legislature. My Honourable friends may as well make· 
a law that every widow must be remarried. It is said that Hindu widows 
lI':"f suffering a good deal. I do admit that there is P. small number of 
Hindu widows who are extremely unfortunate and who suffer a great 
df'al. But there are Hindu castes' and castes. Remarriage is allowed iii 
99 cases out of a 100. There is no  appreciable grievance. Suppose it 
Hindu girl's husband dies unfortunately ~  a ~  of her ~  
It is perfectlv open to her parents to gIve her agaIn In marrIage to a: 
snitllble ~  any time they like. That is the usual custom: It 
is only among Brahmins who ar.e ~  to be 8;t !he head of the HIndu 
castE'!'I that the idea of remarrIage IS not very WIllIngly tolerated. 
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Bai Sabib JI&rbilaa 8arda : It applies to Vaisyu and others also, 
Dot to Brahmins only. 

lIIr. D. V. Belvi : My friend has corrected me and I accept his cor-
~  If that is the position, even theD it is .only a drop in the 
bucket. (Honourable Members: "No.") I do assert it is. You have 
Dn right to 'Say that, simply because you are overzealous to associate 
~  name with this Bill which you desire to see translated to the 
/Statute-book. I tell you this is not the way to promote social reform. 
How many of you have addressed meetings publiclY' on social questions' 
From how many platforms have you tried to enlighten the public 1 It 
is all very well to come here and introduce a Bill. I know my friend 
Laia Lajpat Rai stands on a different footing. He is a reformer of the 
fust water. He is a member of the Arya Samaj. I hold him in great 
respect. If there were more men like Lala Lajpat Rai and Bhai Parma-
nand all over India, there would be no difficulty whatever, but unfor-
tunately we cannot bring ourselves to be members of the Arya Samaj. 
Of course their principles are very salutary, very good, but the people 
cannot be persuaded to accept them and, so long as the people remain 
ignorant, so long as they are unwilling, you have to put up with them. 
~  in India is in a very' back""'ard condition. That is a trite 

proposition. There are not even ten people out of a hundred who can 
sign their names even in the vernacular. It is better to advance educa-
tion than to force social reform on an unwilling public through legisla-
tion of this kind. You will be doing better servicE.' if you promot(; 
education in the country. Sir, I believe it is only right that this measure 
should be sent down for circulation among the people. Let them know it. 
LE.'t them study it. Let them discuss it. Let them hold thousands ot 
meetings to consider this measure and if you find that there is a con-
siderable bulk of opinion in favour of this measure I shall be the first 
to say with my friend, Rai Sahib Harbilas Sarda, that this measure 
should be passed into law. I am speaking in the name of the people. 
I am not personally opposed to the Bill, but I. am only voicing the 
sentiments of the Hindu people who are very many in number and 
who are unfortunately not within the walls of this Legislative Assembly. 
I associate myself fully and heartilY' with the amendment which has 
been moved so eloquently by the Honourable the Home Member. 

·U. B1a Tun Pru (Burma: Non-1l1uropean) : Sir, while I congratu-
late the leaders of the Hindu community on bringing forward this Bill, 
I must support the Honourable the Home Member in his motion for 
referring it to the country for more opinions. In the first place, this Bill 
is not sufficiently known in Burma, and secondly the term Hindu should 
not include all Buddhists. I find that Muhammadans have been left 
out of this Hindu Bill, and the Burmese Buddhists are likewise n()t 
governed by the Hindu law of India at all ; they are governed by the 
Burmese Buddhist law. That law has its origin in the institutes of Manu, 
but centuries have made it entirely different in spirit and they will 
strongly resent a set of laws which apply to Hindus being made applicable 
to Burmese Buddhists. Also there is a large community of Chinese 
Buddhists in Burma who are certainly not governed by the Hindu law . 

. As a matter of fact also the Burman boy marries at the age of 24 and the 

* Speech not corrected by the Honourable Member. 
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Burman girl at 16 years, and the law to a certain extent will be superflu-
ous. The conditions which obtain in Burma do not hold in India and 
vice .versa. I must therefore strongly urge that even if this Bill is referred 
to a Select Committee, neither the Burmese Buddhists nor the Chinese 
Buddhists should be included under the term" Buddhists ". 

Mr ... S. Aney (Berar Representative) : Sir, it pains me to rise on 
this occasion to express views which are somewhat at variance with those 
expressed by my friends Lala Lajpat Rai and Mr. Jayakar. I am at one 
with my friend the Honourable Mr. Sarda in wishing an early death to 
the pernicious custom, child ma,rriage, which has undoubtedly been eating 
into the vitals of the Hindu society. The principal question which I 
want this House to consider is not one of a religious nature. Whether 
the religious significance of the question should be made much of or not 
is a point on which I do not want to enlarge at this stage. I want you 
to consider the question arising out of the Bill like practical politicians, 
like men whose vote is going to turn the Bill into a law and will eonse-
quently affect the destinies of those very people whose interests you are 
here to further and promote. What I find in this Bill is this. I say 
without hesitation that the Bill is ~  ill-conceived. The Bill is 
avowedly intended to render certain marriages invalid. Now you must 
certainly understand what that means. Marriages under certain ages are 
going to be declared invalid. Now what is a marriage ? If certain ceremon-
ies prescribed by the Shastras are duly gone through, then those cere-
monies confer the status of married life on the persons who have under-
gone those ceremonies. If by any law you are going to declare that status 
as null apd void, are you not interfering with the religious beliefs and 
religious understanding of the people? Are you going to tell them that 
the ceremony which has been sanctioned in the Sha,stras as calculated to 
confer a particular status upon the persons of a certain society has not 
f:\"ot any religious significance? Are we to a.ccept your word as the word 
of persons who understand the Shastras and the scriptures? My friends 
here have quoted this and quoted that.. I do not want to fight over the 
question of the age. That is a different question. But when you here 
want to legislate that even when the ceremony under the Shastras has been 
gone through and that status which it is bound to confer has been con-
ferred, it should be declared null and void by virtue of a Statute which 
you have passed here, it virtually means, Sir, that you are interfering with 
what has been considered by us as a sacred belief of religion. But leaving 
aside that question altogether, I am not going to take the Smritis and 
Srutis from those persons whose knowledge of religious works is no more 
than. a mere smattering, and whose knowledge of those books is probably 
obtame'd through translations and commentaries in foreign languages. 
Those that have read those books in the original form themselves are in 
a position to understand and say what the position is. Notwithstanding 
the eloquent plea put forward by my friend Mr. Jayakar, 1 beg to join 
issue with him and say that the essense of a particulaI'l socio-religious 
status consists in going through a particular ceremony prescribed by the 
Shastras. That is the meaning of the ceremony. .As regards the 
age you are clearly on a different plane. But if the ceremony is gone 
through, although you can punish the man who is responsible for it 
you cannot take away the status which it confers without interfering 
with the essential features of the religious ceremony which is undoubtedly 
:8 part of the ~  religion. Leaving aside that question, I 
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want to take a practical view of this ma,tter. The practical question 
is this. Suppose you have married a girl under 'a pa.rticular age, and 
by virtue of this law the ~ is declared invalid. ~  is the 
position of that girl if this Bill is passed Y Under the ~  she. IS legally 
unmarried. Are you prepared to say that the entwe ~  com-
munity outside is prepared to accept that status and give their boys in 
marriage to that girl T If public opinion on that point is not ready 
what is going to be the fate of that girl' Out of sympathy with so many 
child-widows, whose fate everybody in this Hause and elsewhere is bound 
to bemoan, you think that a measure of this nature is necessary. Unless 
you are satisfied that there is a strong public opinion which will regard 
the marriages of girls declared under this law to be invalid as really 
invalid, and with whom the other members of the Hindu community 
are prepared to enter into relations of marriage and so on-unless you 
are satisfied that that is the state of public opinion, I am afraid, it will 
be dangerous to make a law of this nature. Probably you will un-
consciously be creating a new kind of evil in the form of widowhood 
d£ jure in addition to the widowhood de facto which is already in existenee-
There will be husbands who under the law will not be married men. 
There will be wives who under the law will be un-married virgins. Other 
people in the society or castes will however refuse to accept and treat 
these women as unmarried, and what will be their position, legal an4 
moral? Is it not best for you seriously to consider whether you should 
not first consult public opinion in the country, to see whether it is ready 
and ripe to accept legislation of this nature f I believe that the Honour-
able the Home Member has properly realized the grave resPonsibility 
that lies upon him, as the representative of the Government of India 
in a matter of this nature and he is therefore perfectly justified in 
insisting on circulating this Bill. It is of no use to him or even the 
society concerned that the champions of the cause of social reform in 
this House, who ignore these obvious issues, to call upon the Government 
to rush through each and every measure which savours of the progressive 
principles of social reform. That is unfortunately the doctrine for which 
my leader has stood. He has expressed great impatience at the spirit of 
caution advocated by some Honourable Members along with the Govern-
ment in this matter. But what I strongly desire to protest against is 
the indecent haste with which he urges this House to pass such measures, 
simply because the music of social reform rings in his ears and he seems 
to hear some faint echo of it in the Bill in ~  He is too impatient 
to obtain the opinion of, the multitude of his countrylJlen whOr are going 
to be aifected by this measure. For these 1'eIf,8Ons, Sir, with great 
reluctance I have to oppose the motion for a Select Committee and support 
the motiOlll of my Honourable friend Mr. J. Crerar, with whom it is my 
good fortune to agree for once. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at H!Uf P8t91; Two of the 
Clock, Mr. President in the Chair. ' 

Ill, .. SriDi .... l7euav· (Madr$s ·City : Npp..¥qbMWla4an Ur" ... ) : 
., Mr. freaiGent, 'I wiSh to oppose the motion of the Honourable the Home 
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Member for circulation. I appreciate entirely the poWt. of view of my 
R)11011rable friends, Mr. Belvi and Mr. Aney, in this matter, but I take & 

~  intermediate between the purely rationalistic view and the orthodox 
view, for I hold that Hindu religion compels such a measure of legislation 
as this to be enacted. If I really felt that Hinduism. was in danger if this 
Bill was enacted into law, undoubtedly I would join my friends. But on 
the other hand we know perfectly well-and I have had the good fortune 
110t to be subject to the criticism of Mr. Aney, having some little acquaint-
anee with the Smritis myself-that the criticism is not at all deserved that 
religion is in danger. That is a very ordinary cry, and Members of this 
House with all their responsibility must, realize that the time has' come 
for them to appreciate that there has been a very considerable change i.n 
JIindn opinion during the last two decades. Time was when as a budding 
socinl rf'former I had to f!lce a storm of opposition in my own province 
in tOIll1(!ction with some varieties of social legislation ; but I find to-day, 
mO"ing amidst people-and I claim to have as ~  acquaintance with the 

~ of my own province as anyone else-and moving 011 the most 
intimate terms with orthodox members of the community, and with the 
massel' of the population, I say with a full sense of responsibility that 
Indian opinion has very considerably changed in this matter. But there 
is (Ipinion and opinion. If opinion is left to express itself then it 
expre!>ses itself soundly, but there is such a thing as interference with 
opinion, (lnd if you do propaganda, you can easily manufacturll any 
opinion for one view or another. Except in political matters, where public 
opinion i!,' crystallizing itself and hardening itself against the Government, 
in all .natters which are purely economic, educational or social, opinion 
is in ~  fluid state. However, there is no doubt of the fact that the Bill is 
in many respects defective. While I congratulate the Honourable the 
Mover of the Bill on the courage and the public spirit with which he has 
moved this Bill and on the fervent appeal which he has made to this House, 
I cannot agree with him as to the two ages which he has fixed for boys and 
girls, mY8elf being of opinion that no marriage of a girl should take place 

~  she wa.<; really of a marriageable age, and I cannot Tmderstaml the 
distinction songht to be made between boys and girls. I think that the 
average age for puberty being thirteen in this country, one year after that 
if! the proper minimum age for marriage ; and if I had my own way, I 
wOlild certainly fix it at fourteE'n. That is caution-not the caution of 
~  Purshotamdas Thakurdas, who wants the circulation o-f this Bill and 
"'hose <:aution of course deserts him in other fields of life-tnt my caution 
unuoubtedly is that ~  is the proper minimum age for marriage. 
I know, for instance that in many cases the assumption is mad3 that ill 
India child marriage is the rule. They do not realize that child marriage 
is the exception. All the speakers with the exception of Lala Lajpat Rai 
millIe that assumption, and he was the only one who pointed out that the 
great majority of marriages are not child marriages, and therefore it is 
ahsurd t,o suppose that the Hindu religion is against what iii known I:\S 
pll4-pnberty marriages. The majo.rity of orthodox people, the high-<,aste 
people, the Sellala Mudaliars and Pikais, the high-caste Naidus and even 
the hm-h-caste Brahmins on the Oanara side and in various other parts of 
India, without the least fear of excommunmation, of social or other 
ostracism, marry their girls after they attain their puberty arid mamages 
do take place in other eases after fourteen or fifteell. We know perfectly 
well that Indian society is aCCODimodating itself to the chaDging 6Onditions, 
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and to say that this little Bill which will only affect, of the ~ millions 
of lnclia, comparatively a minor section of the population, should be 
opposed in the name of orthodoxy is, I submit, a belated protest. Sir, I 
yield to none in my admiration for Hinduism. I am not an Arya Samajist 
but a Sanatanist, we must diiIerentiate between a Vedic rulE' and a 
81nJ'iti rule. We all know that Smritis contain really a mixture of morality, 
of religion of legal rules, and they contain descriptions of states of society 
aad of ~  and practices at the time when they were made. 'l'hat is 
really'the case with all the Smritis, and it is not right to say that what is 
laid down in the Smritis is really part of the Hindu religion. If the7 
were .lal:! of the Hindu religion, then no Smriti rule can be abrogated by 
man-JIlllde custom, but as every lawyer knows as my Honourable friend 
:Mr. Beh'i knows, my Honourable friend Mr. Aliey knows and the orthodox 
Blen and the lawyers in all the courts know perfectly well, cU!;tum can be 
pleaded in favour of inter-marriages, in favour of post-puberty marriages, 
in favl)ur of many other things which are prl:ma facie prohibited in certain 
particular Smritis. Therefore, man-made custom can be abrogated by 
man-made legislation, That is why the Mimansa rule says clearly tha,t it 
is only Vedic vidhi that is not capable of alteration by custom. When a 
rule is lnid down in the Vedas, that is not capable of alteration by custom, 
and no amount of immemorial custom could abrogate that rule. But a 
Smriti rule is easily set aside, and therefore it( is that I C'ontend that it 
is not a question of religion at all, it is a questiOlB merely of usage and 
practice which has been in existence in certain communities, and this has 
not been observed by the whole of the Hindu society. Therefore, the fact 
that the majority of the orthodox Hindu society does not follow this custom 
of chilq marriage shows that the reform which my Honourable friend 
:!\fr. Harbilas Sarda seeks to effect to-day is a reform whit.lh is consistent 
'with the genius of the purest and the highest type of Hinduism. I submit 
equally that the reform which he advocates is one which is enjoined in the 
most ancient Grihya Sutras and you will find there that the girl must be 
of a marriageable age, because they show that she must be one fit to enter 
into marital relations with a husband. Therefore it is not a question of 
Arya Samajists and Sanatanists, it is not purely from ~ point of view 
of rational social reform, but I say, speaking purely from the point of 
view of Sanatan Hinduism and what is the true Hindu religion, that this 
reform i'l a very much needed reform, and it does nothing but merely set 
aside a man-made custom, which, as Lala Lajpat Rai has so graphical1y 
described, is really due to political or economic causes. I myself have 
made some researches, and I consider that it is due to economic causes find 
calASCS due to disturbed states of society that this practice came into exist-

-ellCe in medimval and post-medilllval times. You go back to the Svayambara 
period, where there was no such practice. You turn to the Vedic period. 
where do you find this custom observed, or in the Puranic period' These 
are later customs, and we know perfectly well that in the Smritis, which 
aloe like acts of a Legislature, there have been any number of amendments, 
and it appears as if we, reading to-day all these texts, think them to be of 
contemporaneous and equal validity, whereas those who have had an7 
experience know that these were just like amendments introduced by 
subsequp.nt legislation, and we eannot say now even the date of these amend-
ments in many of t.hf>fiIe Smritis. The Smritifil do not enjoin child marriage 



~  except .Parasara Smriti. T? regard. these law books as having re-
11gtous nlue IS to deny the caP&e1ty of this Legislature to amend Hindu 
law. We have allowed, for instance, in many matters of Hindu law our 
rights .of inheritance .to be ~  affected by legislation. When you 
have gIven to the .LegIslature, ~  made and mixed as it js, the power 
to make laws, natIonal or otherwIse, when you have given the Legislature 
the power to abrogate the rules of the Hindu law of succession the law 
relating to a son's liability for his father's debts and great ~  of laws 
which are of equal validity with the texts which deal with this question of 
reform, surely it cannot be said that these laws cannot be abrogated by this 
Legislature. Therefore I deprecate this idea that there is anything at 
the back of the minds of social reformers of these days-that they wa.nt 
to put down orthodoxy and ~  get this thing done. On the other 
hand the nationalist of these days is one who wants to reconcile the chq-
ing conditions of society with Hinduism as far as ppssible and wants to 
take them both together ; and taking that view I contend this Bill does 
not require any circulation for opinion. What is the opinion of the 
cOUDtry , We are all men who have been returned as representatives of 
thousands and tens of thousa,nds of people ill various parts of the country. 

Mr. Gaya Pruad Singh (Muzaffarpur cum Champaran: Non-
Muhammadan) : But not on this issue. 

Mr. B. Brinivua Iyenrar : We have not been returned on any issue. 
Ail a matter of fact I do not know on what issue we have been returned. 
I say this that the idea that the opinion of our countrymen differs from 
ours in this matter is really a mistaken idea. The times do require that 
IIOmetimes Members of this Legislature must create an opinion ; and in 
matters of this description the opinion must go down from the 
Legisla.ture to the populace rather than from the populace to this Legis-
lature. There are matters on which undoubtedly the opinion of the com-
munity at large must be consulted before legislation is undertaken ; but 
this is not a matter for opinion because a,dmittedly the custom is against 
you and-you want to change the custom; and if you ask the people, you 
will get wildly discordant opinions. One set of people will say one thing 
a,nd another set of people will say another thing ; and what will be the 
assistance that the circulation for opinion will give to the Members of 
this Legislature I hardly know. We will be no wiser after reading the 
volumes of opinions that may be ga,thered than we were before reading 
them. Therefore, I think it is our duty to understand whether really 
we &re hurting Hindu religon, whether we are really hurting Hindu 
society. I am not speaking merely of political interests. I know per-
fectly well tha,t the Hindu society has survived the shocks of centuries 
and numbers of innovations and numbers of religious and other con-
flicts ; and I know the physical and moral and mental basis of Hindu 
society is sound ; but I do believe in race improvement .and I do ~  
in arresting any deteriora,tion and I .do sa,y that eu.genIes ~  ~ ~  
require that, in the minority of cases m whIch the chIld marrIage. lllstItu-
tion is still in existence it is necessary that we should set asIde that 
custom and that we should boldly without flInching undertake this 
piece of legislation. Only, I would deprecate ~  dpwn the ~  
age at 12 for the girls-but that is a matter whIch should be gone ~  
in Select Committee if the House agrees to that course. I also a88OCla,te 
myself with Lala Lajpat Rai and Mr .. J ~ in thinking that reference 

c 
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to the 'Select Committee will be a good compromise because it will give 
-sufficient time ; and as the Bill must necessarily come up to be disCUSBed 
only at the Delhi Session of the Assembly it wil give sufficient time for 
those of our friends in the Assembly who feel that public opinion must 
be consulted. But, as I said, in this matter there are those Rocial re-
formers who think it is a principle with them that they must go in for 
this legislation ; there are others who think tha,t orthodoxy and religion 
are in danger. I take aniutermediate view ; I do not think Hinduism is 
in danger if this Bill is passed any more than the Bill which enabled widows 
to remarry. It does not in the least interfere with the Hindu religion . 
.As I said the Hindu religion has survived five hundred changes, and this 
little Bill of Mr. Har Bilas Sarda is not goin:... to a,iIect the Upanishadie 

~  of the universe i it is not going to affect the Gita. inter-
pretation of Hinduism ; it is not ~ to' affect the Karma and .s.msara 
doctrine ; and coming to the popular type of Hinduism, I .cannot under-
stand how it is going to affect temples and other rituals. Therefore, Sir, 
t.his Bill seeks to affect nothing but a little cuStom which exists, a 
coustom which I think is quite out of date, which was forced ~  a former 
state of society when owing to' war il,lid disturbed· conditions, owing to 
the love of the pate1" familias to dispose of his girl in mHrriage and to 
prevent her from giving herself in marriage" owing to a variety of other 
Clluses, this post-medireval custom sprang into existence ; and that is all that 
this humble little Bill seeks W ~  Therefore, Sir, I give my heartiest 
support t() the general principle of the Bill, though I do not certainly agree 
with the age mentioned in it. 

I ~  if I can ~  at all, to the Honourable the HoDie 
Membel' and to the Leader of the Honse, who is not here, that the official 
bloc should remain neutral. That is the least they can do. Tbey should 
give freedom to vote for their Mc>mbers in this matter ; but if t.hey do 
not give freedom to yote. at least they should remain nentral. The're is 
a great deal, of foree in the admirable speech my friend 'from Bombay, 
Mr. Ja,yakar, made. I have often said that the GQvernment stands in 
tbe way of social legislation ; but I have grown wiser. Time was when 
I was a reckless social reformer. Now I have come to the conclusion 
that we must take the people with us and that it will not do by hasty 
legislation to foreevery much the pace of social reform. But this part.i-
cular matter is one upon whieh we all feel most str.onglY and I consider 
tbat the majority of the community is in full sympathy with it So there 
will not be any rebellion, there will not be any revolution ; there will be 
JJf: communal riots and ~  will not have to call in the police or military ; 
aud I can assure the Honourable the Home Member that no question of la'W 
and disorder will arise and no question of putting the Crimin!il {Jaw 
Amendment Act into force or anything of that kind. I say therefore to 
this Government " Hands off. Why do you . interfere , " When the' 
non-official Members of this Assembly say that this is the only way in 
which it is possible for them to diseU88 this small Bill dealing with a 
very much needed reform in Hindu society, when they want to improve 
their race, they want to put down this tragedy of child mar-
riage and to minimise the evil of child widowhood, when t·hey 
"'ant also to pl'event the greater tragedy of child mother .. 
bood, when, they want to prevent all thls, why' do you, who cl:aim 
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to be ve"r! ~ ~  very rational in outlook and very up-to-date and 

~  In Ideas, why do. you claim yourselves to btdhe cuStOdians 
of. ~  ~  the custodIans of the sacrosanct. usages of the dumb 
willions of IndIa f Why do you' claim that T We are there to take 
1;lpon ourselves the ~ responsibility. If the Government. does not want 
to take the ~  it can remain neutral; it need not give freedom 
to ,vote, but It can remaIn ~ ~  By remaining neutral they can ac-
~  ~  0.£ any ~  ; but by opposing·.this measure by 
~  dIlatOry. motIon of. CIrculatIOn for opinion- for it is nothing but a 

dIlatory mot.lon I constder-they are certainly trying to interfere with 
the freedom which ought to exist among members of the. Hindu society 
by their own majority to enact their own laws. I would also appeal to 
other Members of the House. I am not putting it flS if it concerns Hindus 
only. Situated as this Assembly ·is, everyone 01 us is entitled to vote 
and speak on all these matters ; and I certainly tbink that matters touch-
ing Hindu society are matters which touch, if not to that extent at least 
to a lesser extent, my Muslin! friends and other European ~  also. 
I do co.ntend that it is not their duty at all to say that in the name of pre-
serving the present customs and in the name of m-oving with that 
wondrous caution-a word which I have seen nowhere at all except in 
the transactions of this body-I say that the fact that we are told t.hat 
the Government would oppose this -Bill or support a dilatory motion 
of this character, tells me. that :Mr. Jayakar is perfectly right in saying 
that time and again this Government stands in the way of progress in 
Hindu society ; and I wo,uld appe .. i to my orthodox friends in this House 
that. even if I am mistake!l therc is no harm done. What after all do 
you do' What is it you do if YO;l allow a girl to be married only after 
she is 12 years of age' Personally I would prefer 14 ; and I shall remain 
neutral if it is less than 14. It does not mean that the Bill proceeds on a 
wrong basis. What is the great danger? Let us realise that we who 
stand up for Hinduism have also a duty to see that Hinduism promotes 
the growth of a virile race of men and efficient race of girls who will 
become the mothers of a greater India. I do believe, Sir, that the time 
has come for race improvement, and I honestly feel that this Bill does not 
interfere with the Hindu religion. With.all the diffidence that I have got 
from the knowledge that able and conscientious men think otherwise, 
I have st.ill the right to make to them, the appeal to reconsider the posi-
tion and not to think that religion is in danger by this Bill. On the other 
hand, religion will be strengthened by a race of grown up men and 
women and b,· allowing them a litHe freedom in the matter (If marriage. 
It was the Svayambara period when religion was certainly not in 
danger. Are we to say that in the Vedic period ~  was in danger' 
Sir we all contend that the Vedas are the only revelatIOn to us, and those 

~ do not believe in them are Nastikas, and I would appeal to them on 
Vedic authority to support the Bill and not to rely on the Smriti text» 
which modern "lawyers imagine are to be regardt>d as really part of reli· 
gion. 8mriti texts are no more i!ll'portant than Acharans or ~  
which can be set a8ide. Manu SmrltI says that the texts can be set asIde 
when Parish ads and learned ~  find that the times do require a 
change and Hinduism a.nd Hindu society have progressed very consider-
ably ~  have made deliberate changes in those customs which are not 
the framework of the Hindu society and ~  do. not touch ~  ~  
mental ~ of Hinduism which are enshrmed In the UpaDlshads, lD 
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the Gita and in other works. I would therefore most cordially support 
the Bill and oppose the motion that it be circulated for eliciting public 
opinion. I would once more beg my Honourable friend the Home Mem-
ber if he cannot accept the motion for taking this Bill into consideration. 
he ~  at least allow this motion to go to a Select Committee, where 
we can discuss this matter and come to a proper conclusion. 

(Several Honourable Members moved that the question be put.) 
1Ir .•. :RuthDuwamy (Nominated: Indian Christians) : Sir, if I 

venture to take part in this debate, it is to repudiate the suggestion made 
by my Honourable friend Mr. Belvi in answer to an interruption of my 
esteemed friend Mr. Kabeer-ud-Din Ahmed. When he said that Muham-
madans have no locus standi in this discu88ion, I suppose he included all 
who were not Hindus in that suggestion. Sir, I want to repudiate that 
suggestion, because, as Members of the Legislative Assembly, whether 
we are Hindus, Muhammadans or Christians, officials or non-ofticials, we 
are bound to take an interest in whate.ver question is brought before 
this Assembly. Apart from that, Sir, whatever hurts a Hindu hurts 
a ~  hurts a Christian and hurts the country all along the 
line. The logical conclusion of Mr. Belvi's suggestion would be a sort 
of varient of the dog in the manger policy. Because my home is beauti-
ful ; I hope that the homes of other people are ugly. Sir, no Indian who 
has an interest in the progress of this country can accept the suggestion 
of Mr. Belvi which, to say the last, is suicidal. 

Then, Sir, the suggestion that this Bill should be circulated for elicit-
ing public opinion seems to rest on a misunderstanding that we are con-
cerned with the promotion of social reform. Certainly when social re-
form is somewhat in advance of public opinion it may be 
necessary to consult public opinion so that we may have public 
opinion with us. But to me, Sir, this Bill of my Honourable friend 
Rai Sahib Harbilas Sarda is not a Bill which aims at the promotion of 
IOciai reform so much as at the obliteration of the ghastly social defor-
mity which, as so many Hindu speakers who have preceded me have 
acknowledged, defaces the social system of this country. In order to 
penalise a crime, we do not suggest that opinions should be elicited, and 
I think it is a social crime that is sought to be removed by the Bill advo-
cated by Mr. Harbilas Sarda. (An Honourable Member: " Exactly 
so. ") 

Now, Sir, the suggestion of the Honourable the Home Member that 
this Bill be circulated for eliciting public opinion thereon, if he will allow 
me to say so, is a mere dilatory proceeding. (Several Honourable Members 
on tke Government Benckes : " No, no.") It reminds me, Sir of a charac-
ter in one of George Lloyd's novels-I think it was Middl;marck-who 
was a boy credited with a comprehensive knowledge of Latin. But when 
i! came to translating any particnlar Latin passage into English, it dwin-
dIed into nothing. We have heard of philanthropihis who pose as friends 
of .the hUJ?an race, but when it came. to helping their neighbour, it was 
qUIte a dIfferent story. Now, the. argument that this Bill should be 
referred to f'licit public opinion smacks something of that character. Here 
is an ~  for Government for improving the social system of a 
vast maJonty of the popUlation of this country. There is an enlighten-
ed demand for it, and it seems to me, Sir, that Government, instead of 
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dela7ing the ~ to that demand, should encourage and meet thai 
demand, because, Bl!'.as ever,: one will acknowledge, whatever political 
reform we .may be aunmg at will be thwarted and delayed by these social 
abuses whIch are a blot on the 80cial system of this country. . 

Pand!t Madan Kohan KaJaviya (Allahabad and Jhansi Divisions: 
Non-Muhammadan Rural) :  I am sorry, Sir, I was not here this morning 
when some of my ~ spoke on this subject. (Several Honourable 
Members: " Louder please ".) A Pllblic duty had taken me to another 
place, and so I lost the advantage of hearing their speeches. But I have 
heard some speeches this afternoon, and I am struck with amazement by 
some of the opinions which my esteemed friend, Mr. Srinivasa Iyengar, 
has given expression to. If there was a proposal not to consult pul>lic 
opinion on a matter of political importance which affected the people of 
this country, if there was a proposal to enact any law which affected the 
politieal opinions of the people without consulting public opinion, my 
friend, Mr. Srinivasa Iyengar, would have lashed his tongue much more 
vigorously than he has done to-day. But in dealing with a matter which 
affects the socio-religious ideas of a vast majority of the people of this 
country he holds that the Bill should not be sent out  for eliciting public 
opinion thereon, and that legislation should be proceeded with straight 
off, regardless of the feelings of the people who will be affected by it. I 
submit, Sir, that the blame which has been laid upon the Honourable the 
Home Member that he had the temerity to propose that this Bill which 
affects vast numbers of His :Majesty's subjec.ts on a very tender point 
should be sent out, for eliciting public opinion, is most unjustified. Sir, 
I have great pleasure in supporting the motion made by the Honourable 
the Home Member. (Cheers from the Government Benches.) (Mr. Belvi 
.at this stage whispered something to the Honourable the Pandit and some 
non-official members gave some decisive cheers.) This is not the first time 
I have been cheered by my friends. (Some Honourable Members: " The 
cheers are for Mr. Belvi.") I am grateful to Mr. Belvi for trying to help 
me when there is so much need for help beeause the volume of opinion that 

has been expressed against the proposal of the 
3 P... Honourable the Home Member seems to be so over-

whelming so desperately overwhelming that I do need the support of ~  
llember ~  this House in trying to bring .the ~ to a sensIble ~
tion of the task that lies before them. SIr, what 18 the matter ~ •. we are 
dealing with Y My friends who are anxious to promote the phYSIcal well-
being of the Hindu community are entitled to respect. ~  have ~  
merely my sympathy but my respect. Whether they are HIndus, ~  -
mans, Christians or ~  others, their wishes for the physical well-beIng of 
their fellow-eountrymen are deserving of ~  . But let not zeal car17 U!J 
beyond what is right and proper. We deSIre SOCI!" .reform. We ~~ : 
reform of the marriage law. Let us proceed ~  It In ~  m.anner ~  ~ 
we should proceed in bringing forward a pIece ~  legislatIon w  c 
affect the lives and the happiness and the future eX.lstence of a lillrge ~  
of our fellow subjects. I submit, Sir, that the obJect of the B  w ful;n.; 
f. d Rai Sahib Harbilas Barda has introduced here has my e 
nen. elf given notice of a Bill to effect somewhat the 
~~~~ I ~~~  I mc submit, Sir, that the ~  of ~  an !mportant 

~  ii seeks to effect such a revolution In ~  ~  
eX iZ Jl ~ " Does it seek to effect a revolution' ) Yes, It 
otIOVrGu e etnu8r: . 
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does,· it will give such a shock to Hindu sentiment to a large ~  ~ ~  
eountry that I am surprised so many of my Honourable frIends, Slttmg 
on this side, should, speaking as responsible men, urge that the Bill shOuld 
not be circulated for opinion and that. it should be sent straight ~ to a 
Select Committee. I am surprised at it. I wish, Sir, to point out that 
the object which my friend has in view will have the support of a large 
number of people. But the problem is of greater importance and ~ 
than my friend has, in his ~ desire to prevent ohild marrl&ge8, 
thought. What does he propose 1 He proposes that marriages of ~  
girls below the age of 12 years shall be invalid, subjec:t to the qualification 
he has put in one of the clauses of his Bill. Does my friend imagine, that 
the mere passing of a law in this Assembly will effect such a change in 
the ideas of vast masses of the people of this country that they will avoid 
such marriages all at once Y (An Honourable Member: "Yes.") I 
submit, no. I claim to know the country at least to the same extent at 
my friend does, and I think ~ is wrong to think that the mere passing of 
a law like this seeking to promote a reform in marriages will go down 
to the masses all at once and will be accepted by them all at once so as to 
avoid the evil results of the legislation which is proposed. 

Mr .•. Ruthnaawamy : What about political reform T 
Pandit Mada.n :.ohan lIIalaviya : I am not here, Sir, to instruct my 

friend on the question of political reform. He must await some other 
opportUnity for it. But I submit the question tbat is now before us i9-
whose fault will it be if parents marry two children of· tender ages at 9 
or 10? What fault is it of the boy or of the girl who has been married 
that their marriagefl which are indissoluble should be held to be invalid , 
What consolation will it be to them that surn a legislation as is proposed 
has been passed' I submit that the proposal does require more seriQus 
consideration. It does require that it should go out to the public for 
opinion, and that those persons and bodies should consider this question 
't'lho are entitled to speak and that those who are in a position to take an 
impartial view of it should be requested to help the Legislature by an 
expression of their opinion. . It has been said, Sir, that the Government 
hag often stood in the ~  of sodal legislation. I am sorry I cannot 
endorse that view. What is the social legislation that we are responsible 
for' What is the measure of social reform that we ourselves have brought 
about T Put on one side the reform tbat has been brought about by our 
earnest day to day work, and put on the other side the many pieces of 
IOcial legislation which have been passed. by the GoverI'lment and which 
have affected or helped social reform. 'And secondly, it has been said, 
Sir, that the Members of the House on the other !.'ide, the Government 
Members, should abstain from voting to-day on the motion if they cannot 
IUpport the D;leasure. I hope they will not accept the advice: easily. I 
hope they will weigh the responSibility which rests upon every member 
of the House, European, Mussalman, Christian, Hindu, every Member 
of the House, to think of how tbis legislation is going to affect our humble 
uneducated or largely uneducated masses of fellow subjects in the 
oountry. If they feel that such a legislation should b.epassed without 
any reference to tihe country at large, if they feel that without asking for 
Qpinions, mch opinions as are.ed for Oll all legislation which is ~ 
taken by this Assembly as a rule, that this is a speclial measUre on .hiah 



no opiniorul should be ~  tllatthe opinions of tho8e present here 
sh?uld be held to be SUffi.CICillt to ~ ~  tho matter, well they are at liberty 
of ~  to vot; I!-ccording to ~  Judgment. But I do hope they will 
cCiJl81der tb:at this 18 a matter which does affect a very large number of our 
fellow subJects and th!"t they ~ not yicld to the appeal that has been 
mude to them to abstaIn from votIng on this motion as they think right. 

Now, .Sir, I wish to makdt clear, I have said it already, but I wish 
to emphasl8e the ~ that I am not less keen than my Honourable friend 
llai Sahib ;Harbilas SaJ:da t.o see some legislation through which wm put 
aJ;1. ~  to. the evils of ~  very tender ages. These evils are well 
known an,d have been WIdely deplored. Th9ugh the age of marriage has 
been steadily though slowly rising in the higher classes of the community, 
the extent to which marriages still take place at too early ages is alarming, 
and I. wish the House to com;ider the question not as affecting merely 
Hindus but also as affecting Mllssalmans and Chri8tians and Sikhs and 
Aryas and other sections of the population of this country. -It is a ques" 
tiori on which the legislation should be general and not confined to the 
Hindus, as I hope Honourable Members ~ this House will very soon be 
satisfied, when I have drawn their attention to a few facts. A statement 
prepared from the Census Report of 1921 shows that in that year there 
were 1,10,684 zuaIe'S and. 2,18,463 ~  ages up to five years, and 
7,57,405 males and 20,16,687 females of ages between 5 and 10 years who 
were maniedi that there were 23,44,006 males and 63,30,207 females of 
the ages of 10 to 15 years who were married; that there were 40,77,400 
IJlIIIE's and 96,35,340 females of the. ages of 15 to 20 years who were 
married. ' 

Mr. President: Order, order. The Honour.able Pandit was not here 
this morning\ These figures have been repeatedly quoted in this House 
by 'the previous speakers. ' ., 

Pandit Madan Mohan Malaviya : Thank yon, Sir: These figures 
do not include widows. They show that the largest number of marriages 
take place between th-e-years 15 and 2Q and after thlrf: bet-w:ee:rl -the years 
10 and 15. ,But it is clear from: the figures that 8,68,089 males and 
22,35,150 females, that is 31,03,239 children had been married at the ages 
of 10 years or earlier. The number of children who were ~  before 
they commenced their 12th year is not separately given. But, the total 
number of children who were mal'riedbetween the .ages of 10 and 15 
years was 86,24,273 of whom 63,30,20'7 were females, : and it may safely 
be assumed that at least one-.fifth .of these, that is more than 17,34,854, were 
~  who had not entered upon their t.welfth year, that is to l'Iay, 
roughly about 48 lakhs of children were married before they entered 
upon thrir twelfth year. 

Now, Sir. that shows the great need of a Bill effectively. to dis-
eourage marriages at such tender a-ges .. And to support the POInt that 
it is not merely Hindu children who suffer but that children of all classes 
BUffer I wish to draw the attention of the House to the number of 

~  males and females in India below the age of 15 in the ~  
communities and classes as the Census Report of 1921 ~  It. 
The total number of children, who were married, of all :.:eligions, below the age of one year was 15,625. Among these, Sir, the,r,e were Hindu, 
5.995 males and 7,938 females ; Arya, 4 males and 5 females ; Sikh, 1 
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male and 10 females; Jain, 35 males and 51 females; Buddhist, 1 male ; 
total Hindus, 13,940 ; Christians, 55 males and 53 females, (i.e-., those 
married under one year), total 108 ; Mussalmans 639 males, 935 femalea, 
total 1574 . between the age of 1 and 2 years, Hindus 5,665 males and 9,863 

~ ; Arya 19 males, and 2 females ; Sikh 2 ~ a;nd 1 female ; J aiD. 
40 males and 65 females ; total Hindus 15,675 ; Chnstlans 43 males and 
55 females, (i.e., 98 in all) ; Mussalmans 767 males and 1,386 females. 
Between tke ages of 2 and 3 years, Hindus 13,827 males and 26,726 
females; Mya 2 males and 16 females; Sikh 26 males, 12 females; JaiJl 
74 males and 156 f!i'Dlales ; Buddhist 5 males and 5 females; total Hindu 
40,849 ; Christians 78 males and 167 females, total 245 ; Mussalmans 1,892 
males and 4,410 females, total 6,302. Between the ages of 3 and 4: years--
and so on. Sir, I will put in the statement with 'your permission, because 
I want to save ~ The total number of children, who are ~ 
under the age of one year, is 15,625.; between the ages of 1 and 2, 
17,909 ; between 2 and 3, 47,400 ; between 3 and 4, 87,799 ; between 4 
and 5, 1,53,950 ; between 5 to 10, 27,41,647. I submit, Sir, that thiJ 
shows the great need of introducing a piece of legislation which will save 
children, not merely Hindu children but children of all classes of the 
Indian community from the evils of marriages at such tender agee. 
One of these evils is the large number of child widows we have in this 
country. I have got a statement before me giving the number of widows 
below the age of ·15. It is distressing to find that there were widows 
under the age of one year, not merely among Hindus but also in other 
communities. There were 612 widows among the Hindus under the age 
of one year, 127 among Kussalmanll, 5 among Christians ....... . 

Mr. President: Order, order. We are not concerned now witll 
Mussalmans and Christians. The Bill before us exclusively applies t8 
Hindus. 

Plmdit IIacIaa IIoJum IIalaviya : Yes, Sir. That is one of my objec-
tions to the Bill, that the Bill should not apply exclusively to Hindus ; 
that while there is' need for a measure which will protect the children of 
all communities, of all religions, the Bill seeks to protect children of 
Hindus ~  That is one of my objections to the Bill. (An Honourable 
Member: " You are not concerned with them.") I thought only a while 
ago an appeal was made to every Member to take an interest in the 
Bill. and that every Member was asked to feel a concern in the interest 
of our children. I am as much concerned to protect my Mussalman 
sisters and daughters as my Hindu sisters and daughters. (Applause.) 

111'. It. Ahmed : Speak on your Bill when it comes on. 

PaDdit IIadan ltIohan IIalaviya.: I have reminded you that you 
h.ave widows under one year-612 Hindus, 127 Mussalmans and 5 Chris-
~  ; bewteen 1 and 2 years, 498 Hindus, 84 Mussalmans and 7 Chris-
tians ; between 2 and 3 years ....... . 

Mr. President: The Honourable the Pandit persists in quoting 
~ about ~  comml}nities. I have already pointed out that this Bill 

lIophe8 exclUSively to Hmdus. 



.. 
PI.JulR Madan ~ IIalaviya : With great respect, Sir, I submit 

that I am perfectly entItled to put the facts and arguments which I am 
putting .forward, ~  the House in order to ask the House ~  to accept 
the motIon that the Bill be referred to a Select Committee but decide thai 
it. should be ~  for opinion so that the opinions I am expressing 

~  find expreSSIon elsewhere too. That is the reason why I am 
puttmg these facts before the House, Sir, and I submit that it is essential 
for my part of the argument to show that it is not only Hindu children 

~ a.re affected,. but that chi!dren of ~ MlllISalman community, the 
ChristIan commumty and the Sikh commllplty are also affected, and that 
therefore ....... . 

Mr. PrtIident : Does the Honourable Pandit realise that nothing he 
can do or say could extend the scope of this Bill Y 

Pandit lIIIadan. Mohan Malaviya : I submit, Sir, I am more hopeful 
than you seem to think I should be, that when I have brought these facts 
to the notice of my Mussalman friends and my Christian friends, and 
through them of the country, they will ask for a Bill which will protect 
children of all communities. That is my object. 

Mr.. President: Weare not concerned with any other Bill that might 
in future come up. Weare concerned at present with the Bill that we 
have before the House. 

La1a LaJpat JI.&i : There is no use circulating then. Reject it if you 
please. 

Mr. M. JL .Jayakar: How will circulation cure this defect' 
Pandit Madan Kohan IIalaviya : I have said enough, Sir, to show 

that this Bill needs amplification and an extension of its scope in order 
to meet the situation in the country. What I wish to point out now is 
the objectioD to the Bill being sent to the Select Committee without eli-
eiting opinions. I have already drawn attention to the fact that it seeks 
to make marriages invalid. I submit, Sir, this is a very strong measure 
to adopt when the Government and the educated people of this country 
have allowed f'arly marriage to take place as they have taken place for 
generations, when they have not up to this time taken su1Iieient steps to 
educate public opinion on the evils of early marriages. (An HOfKJ'II.rable 
Member. "We have dooe enough.") You have not done f'Dough. I 
say it deliberately. 

Lala Lajpat Bai : We have been doing that for over 100 years. 
Pandit Madan Mohan Malaviya : I know what we have done, Sir. 

It is no good telling me that I do not know what we haT"e done. We have 
delivered speeches, we have published pamphlets ; ~ have ~  resolu-
tions, but we have not gone from house to house to brmg ~ eVIls of early 
marriages home to the people at large. We have not carned on such an 
agitation. We have not carried on even such an agitation as the temper-
81'('e people are carrying on in some places against d.rink. ": e haye not 
camed on an agitation commensurate with the enormIty of thIS eVIl, and 
we are not entitled to claim that we have done all that we could. What I 
tmbmit is that it is wrong to the community at large, when the Government 
of the country and the educated men of the country have .allowed the 
eustom of early marriages to go to the extent they have allowed It to go, that 
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they should all of a sudden, decide to iittroduce a law which makes early 
marriages ~  Hindus invalid. 1 entirely endorse the view which my 
friend Mr . .Aney has expressed on this question. It is not a Small matter, 
it is not a matter of small consequence to the Bindus that a marriage should 
be declared invalid. The consequences have been so well described by 
Mr . .Aney that I do not wish to take up the time of the House by dwellinG 
OIl them again. But I say that if my friends in their zeal for the good 
of the Hindu community are carried away to-day to urge that the Bill 
should be referred to the Select Committee without being circulated for 
opinion, if they go and meet popular audiences, they would find their posi-
ti.m untenable. (Mr. M. R. Jayakar : ., Question.") Until the matter is 
pm to the test, you can well question what 1 say. But I speak not with 
riisrespect. I do not mean any disrespect to any ()f my friends. Bllt I 
submit that the proposal that marriages among Hindus should be made 
invalid by a piece of legislation without its being referred to the public 
for an expression of their opinion, would not find support on any platform 
on which the Hindus are properly represented. I therefore ~  
that the motion of the Honourable the Home Member should be accepted 
by this House.' No harm will be done by a little delay that m1i8t Mneces-
sarlly involved in doing so. We want to put on the Statute-book a piece 
of legislation which will commend itself to the general body of thoughtful 
people in this country. I feel that if the Bill is circulateQ for opinion 
there will be some opposition undoubtedly to the age that has been ~ 
posed. Some will ask that the age should be lo:wered by a ,year. and 
others may ask that the age should be increased by a year' or even two. 
But I submit it i& likely that, when ;.the ,faets are put befGl"C thl:l pulllic 
rroperly, there will be a general agreement that in view of the calamitous 
state of things which exists at present, under which lakhs of our .,hlldrC4 
are E-ubjeeted to the disadvantages and evils of marriage, at too tender an 

~  these facts are properly presented to the people, I expect that 
tllere will be a very large measure of general support to the object of tlia 
Bill. I submit that the great POiIlt to be considered is whether at this stage 
t;llc right thing is to make marriages below a certain age invalid, or whether 
we bhould proceed in a less dr.astic fashion. I recogniAa that we have to 
lntroduce some penalty in order to prevent marriages below a cortain age. 
There have been di1Ierent suggestions put forward. In the MY81)re State 
there is a law under which imprisonment is inflicted upon those who take 
pa!'t in marriages below the age which has been prescribed in it. My friend 
lIr. Ranglal Jajodia sought to carry a Bill in this H()\i.fIlei"in which he 
also urged that a violation of the law should be punished with imprison-
ment. The provision he suggested was that no Hindu boy should marry 
until the age of 16 years and the male guardian of a Hindu boy ~  
beJow the: age of 16 or who may arrange or take part in such marriage ~ 
on eonyiction bya court of competent jurisdiction, be punishecl with simple 
imprisonment which may extend to 12 months or with fine not ~  
Its. 1,000 or both ; but he had the good sense to provide that : 

" Nothing herein eontamed .hail Inw.Hdate any marriage which fa otherwise valtj 
under the law by wlli8h the bc!y fa pvemed." 

That was Mr. ~ Jajodia's Bill who was a Member ,of flia,lut 
~  



There is anot.her proposal, and that n;; whethtt oUf object sbonld be 
at ~  stage ~ to educate public opinion on the 8Ubject th4n to severel, 

~  those W'ho earry. out. ~ ~  _ marriages below a certain age. 
In VIew of ~  -which 18 md1Sputable, that the ~  and the 
e'iueated ~  ~  of the Hindu community and other communities 
have not yet putlD' theIr proper share of work to educate the general puhlie 
on the evils of early marriages, I submit. . .. . . ' . . 

Lala Lajpat B.ai : I deny that charge . .. 
Pandit Madan Kohan IIalaviJa! But I am sorry I have to make itt--:-

T ask whether in view of the ~  that the ~  and the lBen of 
hght and leading' in this conntry have not either separately Or together 
m&de an e1fort commensurate with the enormity of the evil of early 
mllrriages, we should not proceed by adopting less drastic methods, whether 
in the first instance not only should marriages not be declared invalid, 
but whether in the first instance even impriaonment should not be avoided, 
and whether we should not be content for some years at least with inflicting 
merely a fine where a marriage takes place below the age which ~ preijCrih-
ed by law. If this proposal should commend itself to the ~ and to 
thig Honse, I would suggest the substituti()n 0-1: one simpre clause in place 
of t"lauses 4 to 6, like this : 

." Anyone who may bring about or take part in tile marriage of a giJ'l who has Dot 
c(\rnpleted the age of 11 years or of a boy who has not completed· the age ·of 18 Ye&J'B; 
sball, on conviction by a Magistrate within wbose jurisdiction the marriage takes plaee, 
or either party to the marriage resides, be liable to punishment with a fine which may 
extend from BIl. 50' to Be. 1,000". -

Now, Sir, I am fliny aware that this will be regarded by some of my 
friends here as a very mild measure, but I ~  been taught to believe that 
the mild dose is sometimes the strongest in its effect. I submit that a pieC'e 
of legislation like this will be of very great educative value. Tt provides 
for a fine of Rs. 50 in the case of the humble man, and I wish to inform 
the House that our hUlllblest fellow-subjects or the so-called depressed 
classes are the largest victhns to this evil of early marriages. I wish to 
provide for their case. It will take some time to educate them about the 
law, and every effort should be made ~ them and the general 
public and to enlist the support of the various communal societies. to affect 
tha reform as early as practicable. There should be a propaganda through-
out the country to proclaim the new law;in order that people may l>upport 
it, 'and I venture to think that if they know that cases of the violation of 
the law shall be punished with fine, they are likely to accept it and support 
it. Such a law will be of great educative value and it will not up!'!et the 
people very much and it will largely effect its object. I suggest this for 
the consideration of Members of this House. I know that my Honourable 
friends who are oppressed by a thought of the evils resulting from early 
~  will perhaps think that my proposal is of too mild a ~  

I ask them to eonsider -it in the light of the arguments which I have pre-
sented and to consider it from the point of view of moving forward one 
Rtep and a large step. I am most anxious-no words can express the 
unety that I feel-to prevent marriages of girls "Who have not yet ~ ~ 
pleted even their eleventh year. I suggest eleven years not because I like 
the girls to be married at that age. The Hindu law does not enjoin tha1: 
"uriagee· should take place at a very tender age. Manu, the gl"'..atest. :fJt 
our law-givers, laid it down that a man .; .. 80 years Qugrht.to, m&n"1&lld 
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of 12 yean, and I want that the marriageable age should be raised to 12 
vears, not as the latest age of the marriage of a girl, but as a great advance, 
.8 enormous advanee upon the position that exists to-day. But I wish 
that. that advance should be attained in such a maniler that it will be 
acceptable to the people. In the medical works of Hindus it is laid down 
that until a young man has attained the age of 25 and a girl of 16 ..... . 
(.4.tI HOtIOV.rabZ6 Member: "You are not correct.") I am absolutely 
eorrect-they should not live together as husband and wife. What I have 
quoted from Manu is also unquestionable. What Manu laid down with 
reference to the marriages of girls of 12 years, was not that they DlUHt be 
married at the age of 12, but that they should not be married until they 
attained the age of 12. And 8tuhnaa, our great medical writer, prescribed 
that the age at which a young man and a young woman should begin to 
lin as husband and wife should be 25 for a young man and 16 for a girl. 
B.gbhatta, who is another great medical authority among us, laid it doWll 
that until a girl has completed the age of 16 years and a young man the 
age of 20 years, they should not begin to live as husband and wife. I wish 
that the age of consummation of marriage should be raised even when 
marriages take place at an earlier age. I submit therefore that it will be 
a great gain to humanity, and a great piece of good service to the whole of 
India, if we can prevent marriages by law until the girl has completed the 
Me of 11 years and until a young man has completed the age of 18 ,.ears. 

For these reasons, Sir, in order that the matter should be fully 
in vestigated and examined in all its aspects and in order that we should 
be able to think calmly and dispassionately as to what will be acceptable to 
the community as a whole and what will make for the good of the com-
munity as a whole, I strongly support the motion that the Bill be circulated 
for opinion. 

Munshi Inrar 8araD (Lucknow Division: Non-Muhammadan Rural) : 
·Sir, it is only a strong sense of duty that makes me differ from one 
whom, in all truth and sincerity, I hold in the greatest veneration, one 
whose life is worthy of all respect and admiration. The speech of the 
last Honourable speaker has not come to me as a snrprise. I know his 
news on the subject. He wishes that when YOll introduce any social 
reform, the reform should be such as to be acceptable to the vast majority 
of your cOlmtrymen and countrywomen. I say with great respect that 
when you come acroSR a case like this, where according to the figurell 
whieh have been quoted children under one year of age are being married, 
it does not matter at all whether tbe reform proposed is acceptable or 
not. It becomes the positive duty of those who call themselves their 
leaders--the leaders are really the servants of the people-and the Gov-
ernment to tell the people, if they oppose" You are talking nonsense. 
W t> will not allow you to ruin yourselves." Sir, I submit that the 
Hindu race is dying and one of the causes responsible for our slow 
decay is early marriage. (Lieut.-Colonel H. A.. J. Gidney: "You are 
quite right.") Sir, it will be the sheerest impertinence on my part to ofrer 
any observations on Shastric rules in opposition to Pandit Madan Mohan 
Malaviya,but I shall say one thing quite clearly. I do not care at all 
what the Shutras say ; if the Shastras come into oon1lict with the natu ... l 
laws of GocI, 6e 8hastna must 10. . . 
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I ~  ~  wish to say one word on this subject which may liurt any-
body, m ~ of the ~  that.I haye committed the sin of havinggona 
to Europe ~  Here 18 Pandlt Madan Mohan Malaviya, one of the most 
orthodox men m ~ country. He approves of the principle of the Bill 
and here we have ~  excited friends, one the Secretary of my Party and 
the .other a 'promment member ~ the Swaraj Party. They have got 
terribly excited. They abused rIght and left. They brandish their 
hands and I felt !';ecure here because I was at a distance from them. 
Here is Pandit Madan Mohan Malaviya who deplores the present ~ 

dition. (Here Mr. Aney made a remark which was inaudible.) He said, 
"Educate public opinion". Suppose ~  accept the motion of the 
Honourable the Home Member, how will you educate public opinion' 
Will the Honourable the Home Member undertake to go from house to 
house as Pandit Madan Mohan Malaviya said and speak to men and 
women T Will he exhort the people and say "Please see the dangel'S, 
please see what harm you are doing to your own children, please become 
sensible and accept this Bill." What will happen T In a few months 
you will have the views of the various Local Governments and the 
,'arious public bodies. Where, I ask Panditji in all humility, is the ques-
tion of educating public opinion' The question of educating publie 
opinion will come if this Bill is passed. Let the Bill be passed and let 
all of us under the inspiring leadership of Pandit Madan Mohan ~ 

viya go about and explain to the people and tell them that it is in their 
interest and it is for their good that this measure has been adopted. 
You can then tell them, " Please accept it and follow the lead that has 
been given by the Legislative Assembly." 

Then there is another point I want to make. Let me say quite fra-nkly 
that there will be very great opposition to this measUre alid it is ~ 

able. Now, if every party was convinced that a girl under 12 or 14 
should not be married, there would be DO such marriage and there would 
be no necessity for legislation to prevent it. I submit with all respect 
that unfortunately in this country you will find a large number of people 
who will be up in arms, as indeed they are up in arms against any 
measure of social reform. Certain societies even to-day are passing 
resolutions against widow marriage.  The Act legalising widow mar-
riage is on the Statute-book. I submit that we shall have to take our 
courage in both hands. We shall have to go into Select Committee and 
discuss all the \'arious proyisions that lire incorporated in this Bill. 
It may be that we may have to make very drastic changes. Let us make 
those changes, but, when the case has been proved to the hilt that the 
present practice is ruinous, is making our condition h?peles.sly ~  
dei1perately pitiable, I submit it is time that we proceed With thl.s ~ 
lation. I submit there are no points involved whieh require elucIdation. 
Sir, in the year 1927, to as-k public oEinion whether a. girl of 12 ~ 13 
~  be married or a boy of 14 or 15 should be marrIed! You IIDght 
as well ask whether a ~  of 12 or ]4 should have a drop of water .to 
drink or a crump of bread to eat. We know the harm that the practIce 
~ done. We know tIle havoc it bas created. Whitt are we to-day' 
W ~ are feeble and weak, not morally but certainly pt.ysicany, ~ ~ of 
this early marriage. You have" to gra.pple with this problem m right 
~  There is one word more which I want to say. (Here an 
Honourable Member made an intelTllption.)" If you interrupt me, please 
do so in the proper fashion. I submit that the motion moved by the 



.L8QIBUTJ"R A"'¥8U. [lGTB BUT. 1m. 
0'. · .. ...;, ... ~  ~~~ ~  ( ... ~  ~  :-; Y: 1 

[MllDShi ~  Saran.] 

~ ,S&liib can be ulade' to serve both· ends.. . Surely the Co .... ~  
will :not meet to-morrow and ~ its blbours before this session is over. 
It will meet in the Delhi Session. In the meantime all discussions can 
take place. It will be opcn to the various representative bodies to su}>-
mit their opinions, either t.o the Legislative Depart.ment or to the Home 
Department. I do not know the ~  hut in the meantime it is 
open to the Home Member to write to ,"arious organizations and various 
Governments inviting their opinion and fixing a date by which those 
Ol>illions should be submitted to Government. Let all those opinions be 
eoliected and in the meantime let all those that are inclined to carryon 
propaganda carry it on ; then let us get together and be done with this 
qnestion once for all. There is one thing I shall say-and I have already 
submitted that I shall say nothing in anger-I shall beg my Honourable 
f.riends .Jlot to use expressi()ns which they do n()t really believe in. llar-
riage is a sacrament. :May I pause here, Sir, and say-I hope the House 
will forgive this personal reference-I do not yield to anybody in this 
HQuse in my love and attachment to Hinduism. . But my Hinduism does 
net represent a system which is an obstacle to progrcss. My Hinduism 
instead of being a hindrance is. an inspiration for me to get along. I do 
JDYself feel .. :that the marriage tie according to the Hindu religion is a 
sacrament.. I should be very -sorry if it was looked upon as a contract. 
:A sacrament, yes. But I ask you to remember that a child of one is 
brought forward and is marrieu t() another child of two, and you say 
that is a sacrament. Do they unden;tand what they are going through t 
I know that sometimes the child is asleep ; it cannot be kept awake be-
cause it is brought along and married at 2 o'clock in the morning. And 
you call it a sacrament. Yuu <10 not really believe that. Hindu society 
is living to-day because it hal; been undergoing changes with the chang· 
ing times. Hindu ~  would have heen dead long ago if it were so 
narrow, so hidebound. so illiberal as some of my Honourable friends 
represent it to be. Take all the old original rules of Hindu society. 
1 should feel very happy if all the Brahmins would get out of my profes-
sion. All the Kshattriyas and Vnisyas would be very happy because 
there would be no eompetition with Brahmins and others who now 
i!l\'aJe their professions. Let US look facts in the face. 

lt is a most terrible question which we are considering to-day. I 
beg you most earnestly, to realise its gravity. I beg you not to make 
it a sort of party question. Even if I knew that I might not be elected 
MIt time for this speech of mille, still I should every time make this 
speech and not come back to this Assembly. One Honourable Member 
has said that if Mr. ~  had made a declaration to this eirect, he 
would never have been returned. May T say that Lala Lajpat Rai 
is notorious throughout India for heing a .social reformer, and still at 
the last general election he carried an amount of influence which I know 
to my own advantage, for he helped me and I got in. Please let me assure 
the House that our people are not BO narrow as we imagine them to be. 
t have gone about and talked on this question. Many a man has come to 
me and said, " What you say is right., but the difficulty is about ex-com-
munication "  ; or •• I quite see it, but if I do it, my uncle will get very 
angry." No one trots out the theory of a sacrament unless it be some 
educated man with a felt cap and with glasses. He has not the courage 
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to ~  ,the reform, and he says, " You forget that: Herbert Spencer 
·bU ~  ~  that reform should not be violent. It should be in 
tapmg wIth the general fCf!ling of the people ", Ahd I have told him 
"Please let Herbert ~  alone. Let us get into grips with ~ 
i8llue,..' , 

Pandit Madan Mohan Malaviya very rightly said, if I may 
~ permitted to say so, .th!lt in this question, ni>t only 
Hmdus, but. ~  9hrlsbans and Europeans are all interested. 
I was f,urpnsed to hear It saId that a Muhammadan has no locus standi 
in this matter. What I said jokingly, I hope, will be true one day. 
~  we had a Swaraj Government with Mr. Jinnah as our Prime 
llinister. And if this question came up, would my friends go up and 
say, " Now, :Mr .• Jinnah, you arc Prime Minister, but being a Muham-
madan ~ have nothing to do with it." I hope my friends will notice 
that Pandlt Madau Mohan ~  has said that it 'is the duty of every-
body here to take up this question <mel see that we come to a right solu-
tion. May I sa:v a word to ~  Memhers? ~  of you say, 
" Oh, you are educated pE'ople, thr ~  We moy'li in the dis-
tricts, we go about camping; we are in touch with the masses ",-whom 
:rou are pleased' to caU the dumb millions--" we are their f-riends ; we 
look after them anrl their interl'sts ; it is we who can be expected to do 
something for them". Tht'n here is tht' chance. Do it now. The 
educated people have ~  given up the practice. I can assure you 
I am not ~  to marry my girl at the al!e of 12. It is the ignorant 
tnlln in the villages who sticks to this practice, who is one of the dumb 
millions, dumb millions being in inverted commas. Will y<>u help him 
now T If you are his friend, help him now. This measure will benefit 
those people more than it will benefit the hatM intelligentsia. 

. Mr. A. B. Ghuznavi (Dacca Division: Muhammadan Rural) :  I 
will not detain the House more than one or two ~  but my two 
minutes will be unlike my Honourable friend, l\lullshi Iswar Saran's" one 
w4>rd " which ended in a speech extending, over nearly half an hour. 
Sir, I want to associate myself entirely with my Honourable friend Pandit 
lfllOllD Mohan M:alaviya. He has given us a graphic description of the 
~  and I support the Honourable the Home )fember in th,) 
motion for circulating this Bill. I do so on principle. I believe that no 
Bill should be introduced without its being circulated, and a 
Select Committee should not rush 011 with a Bill without 
eliciting public opinion. It is not fair that any Bill should 
be so rushed through. There is a considerable feeling amongst 'the Hindu 
cGmmunity-1 am told by my friend Mr. Ahmed that a Mussalman has no 
right to say anything about this Bill-J say that there is a considerable 
f.fieling amongst the orthodox Hindus. particularly in Bengal, and the Pan-
d.itt; of Navadwip. there should have their say i!l this matter: After aU, 
whMt does circulation mean T The Select Commlttr.c cannot SIt before the 
next Session at Delhi that is 5 months hence. Why cannot you circulate 
the Bill now and elicit all views throughout India and get them ready for 
the Committee to consider T In asking for that I do not think the Honour-
able the Home Member has asked for anything more than what the House 
ought reasonably to agree to. With these words, I beg to support the 
ll.onourable the Home Member's motion. 
Mr. •. 1[. A.cha.rya (South Arcot cum Chingleput : Non·Muham.-

Inlldan Rural) : Sir, I thank you and.1 than1: my collellgues here for 
their cheering. I take it they do recognIZe, that hUDlble as I am, yet on 
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this question where the orthodox man has been so much maligned I bave 
probably got something to say which they may with advantage hear. Sir, 
! wish to be very brief. (Hear, hear.) I am aware that I do not p088e8B 
aud cannot emulate the rhetorical flourishes of either Mr. J ayakar or 
MllDshi Iswar Saran or the vehement indignation of Mr. B('lvi ; and yet 
some of the sweeping assertions made by them call for a reply. Sir, when 
I hf"ar words like these, " can the laws of God be ~  by man-made 
law " and so on, I am puzzled, Sir. I doubt if there is anyone here who 
claims to have seen God or to have heard from Him His Laws ; if so, I 
should certainly throwaway all my sacred texts including the Vedas and 
lIit at the feet of any Lala or Munshi who has seen God and learn 
humbly from him God's law. Therefore such empty platitudes will not 
do in a case like this. And yet, Sir, to-day my soul also is among the 
prophets, and my humble orthodox self proposes t.o be for a little while 
among-I am afraid to use the word-among the reformt.rs, to a little 
extent at. any rate, because, Sir-and I wish to speak in a very matter 
nf fact way-I recognize t.hat the measure before us is one which is of 
very great national importance. I am not going to admit, because I do 
not believe, that the marriage system obtaining among Hindus has been 
the most baneful, the most pernicious system. Sir, I claim to have studied 
the Hindu system, to have read the history, of other systems also, as far as 
was possible to my limited intelligence; and comparing other ideals with 
the marriage ideals of the Hindu, I am here bold enough to assert that 
no other community either in the past or at present has or can put forth. 
an ideal which recognizes and teaches the girl the highest ideal of woman-
hood, and trains her from her childhood to suck it along with her mother's 
milk almost ; that teaches the girl to think and say : " Rajd va rajya hinO tla ye me bhartha sa me prabhuh "-" Prince or beggar, he, that is my wedded 
lord, is my god". Nowhere else has any such ideal been taught as part 
of a girl's every day religion. Indeed, Sir, with all the defects mentioned, 
it has been possible for India to this day to produce so many-, I believe 
they are not one, two or three thousands but as many ~  my 
sisters and my daughters, living to this day up to the highest ideal of 
womanhood! (Inaudible interruptions), Yes. Here marriage is not 
a matter that is to be settled after the ecstasies of the ball-room or the ethiell 
of the divorce court, but has to be settled as a sacred function. (Mr. T. O. 
GOlfwami : " In the marriage market.") I am very sorry that here is a 
brother of mine claiming to be born a. Hindu who thinks like that; I 
fear within his Hindu body lives a European soul; I am sorry for 
him. but I am not going to be offended. He is doing an injustice to his own 
RiHters and mothers. Sir, the marriage market exists everywhere; where 
doe!> it not exist T This world everywhere is very very imperfect; and 
thererfore, comparatively speaking, where is the society, where is the 
community where marriage does not take place with a pecuniary element 
in the background, nay in the foreground? But there i!'! much less pro-
fiteflring here, very much less; because our girls may not later on say as 
those married under a contract : " I was given a false notion of his wealth 
and position and was misled into marrying him, and therefore now want 8 
divorce". There is no such thing here. However, we are dealing now 'fVitn 
child marriages and not with marriage markets. Sir, the whole point is this. 
It has been very well admitted even by my esteemed friend, Pandit Madan 
M'ObanMalaviya, that unfortunately child..marriage iii WO often the case. 
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Although in my ~  part of the cuuntry I do not believe that a child 
of over ~  years IS Dlarl'l?d-I am not aware ot thai-yet it has come to 
our ~  and thetse thIngs are. very sad records. I agree with the 
last ~  that thll!3e ~  ~  ought to be prohibited, and I do 
not behcve that orthodox liIndu opmion, that regards marriage as a sacra. 
Dll'nt, that regards the bond of wediock not only as of the bodies of the 
two together but a!l of the two souls, will seriously object or w;ill at all 
object to any law that says that marriage before a certain minimum age 
will be regarded as null and void. 

Ilr. T. Pra.kasam (East Godavari and West Godavari Gum Kistna : 
Non-Muhammadan Rural) : Is it a marriage before the age of one' 

Mr. ~  K: Acha.rya : 1. say Hindu orthodox opinion will not object 
to our legislatmg that marrIages before a certain minimllUl age-my own 
opinion is that it must be ten at the present day-is against the Shastras and 
so null and void. Therefore I think that, though Pandit Madan ~  
Mnlaviya is very right in the view he has advanced, that we must take our 
people with us, nevertheless this question has been agitating the minds of 
many men, and I believe our women have been talking about it also more 
than ourselves. ~ have had, Sir, many a talk with my good old woman 
at home (Loud Laughter) ; and I do believe that the opinion of my sisters 
is quite in favour, a8 far as I have enquired, of such a kind of legislation, 
and that is why I have ventured on this occasion to go so far as to support 
this Bill warmly. Home of my proposed amendments indeed to this Bill 
go in one respect farther than Rai Sahib Harbilas Sarda's draft; I think 
that marriage !lhould not be, generally speaking, among the bulk of the 
Hindus, celebrated before fourteen ; provided however that a Hindu 
girl of not less than ten years 8hould be allowed to be betrothed accord-
ing to the tenets of her religion or sect. Sir, the whole trouble is a 
trouble of words ; because as soon as the word " marriage " is uttered, 
to a non-Hindu the impression i8 conveyed that the boy and girl would 
be living together as man and wife ; it is not so in Hindu society. 
Among us, this betrothal is the real sacrament .... 

Mr. II. A. Jinnah (Bombay City: Muhammadan Urban) : May I ask 
the Honourable Member if marriage is 88cred to the wife or to the husband t 
I am only seeking information. 

(An H01Wurable Member: " To the husband.") 
Mr. 111. K. Acharya : The truly ignorant can ~  be educated, . 

but the seemingly wise cannot be; If however my frIend really wants the 
information he can have it : the Hindu ideal is that the man and wife 
become one indissoluble unity and there is no husband apart from the wife, 
nor wife apart from the ~  .. (Some inaudible interru.ptions). I 
refuse to give way to these mterruptIons; they are not the pomts before 
the House. Now to the best of my knowledge, orthodox Hindu opinion is 
against the unorthodox and irreligious ~  in which ~  ~ are 
given away in marriage; and therefore legIslatIOn for making marnages 
below a certain age invalid will, ~ .think, be ~ ~ to my orthodox 
cMlmunity. There will be ~  ~  I ~  III the case of cer-
tain sections in Northern IndIa, partIcularly where It has ~ a bad 
custom to celebrate very early marriages. There may be some dIfficulty 

. in these people adjusting themselves to the now 
, 1'.11. law' but that cannot be helped. There will alway. 

be some little trouble in ~  a new law; but I hope that they will soon .. 
i. _ '" '" 
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come into 'line with the legislation we are making. That, Sir, is the whole 
purpo.se of the legislation before the House, as 1 understand it. For the 
rest, 1 think we ought to leave out all these comparisons of ideals and 
cwitoms as beside the point. 'rhe tears of the widow certainly are very 
t'rugic; t>iIt they are not more tragic than the sighs of the unmarried; an.l 
if in India there are ISO many widows resigned to thdr lot, in other 
cl>untrijls there are so many restless maids running, panting, hankering 
after husbands and not succeeding in catching any. Which is the greater 
social evil' We are nOlt here to set the world aright. As Swami Viveku-
nanda well said, 'if you drive rheumatism from the head, it goes to the neck; 
if you drive it from the neck, it goes to the loins; and if you drive it fro111 
the loins it 'goes to the foot, likewise in this world some amount of evil there 
is and there will always be; we cannot help it ; we are 
tidt 'God. God himself has created this world as a mixture of good 
and 'eVil; and it is impossible to climinate all the evils in society, no matter 

~  amuunt of rhetoric my friends over there may indulge in. We 
can 'uIlly correct some of our own mistakes. Therefore, I am supporting 
'the igeneral principle of this Bill. Of course the Bill is not very satis" 
factory as it is drawn '; and my difficulty in agreeing to send it for 
circulation is this : that I fear people would not approve of the Bill 
as it is. I do not, in the first place, like the magistrate being brought 
in here ; and I do not think that the age of 12 is a proper one to be 
applied to all communities. The Bill, as it is, is not likely to elicit a very 
favourable public opinion-that is my fear. Probably with some of the 
amendments which hav,. been suggested the Bill may receive very much 
more favourable comment from many people than the Bill as it is drawn. 
Therefore, Sir, as somebody has suggested, I would like to know if the 
Government will not kindly undertake to circulate the Bill for opinion, while 
the Select Committee is being appointed. 'I'he Committee is not going to 
meet for the next five months. Government ha,-e obliged Sir Hari Singh 
Gour and circulated his very objectionable Bill for opinion even before the 
Bill came up here. I may say that this is a Bill on which we are all much 
keener than on Sir Hari Singh Gour's Bill. So, if the Government will 
kindly 'meet the wishes of the House, and circulate the Bill for opinion, 
and if meantime the Select Committee is. also appointed,we may be able 
to put our heads together,and in the next five months I hope we shall be 
4ble to obtain the intelligent co-operation of all sections of the Hindu 
coIDfutihity, so that we may be able to pass this measure as early as possible. 
IlHave been here these four years, andPandit Madan Mohan Malaviya 
Imi:iWs ;probably more than I do, that it is very difficult to get a non-official 
Bill pll:SBed and put on the Statute-book. It has to pass through our 
RoliS'e lind then to go through the other House, and then there are the gods 
RbdVe lAnd all these stages cannot be got through within the life-time 
df'this Assembly unless we hurry up. Therefore let this be said to the 
cMit'cif Pltildit Madan Mohan Malaviya, that before he becomes too old 
to 'come' into this House again-that this measure has been placed on the 
~  with his co-operation and with the co-operation of all the 
(jthers who feel like him. As an orthodox Hindu, I do say that there is 
nt1tliihg in this Bill ~  can be said to. ~ ~  ~  Shastras, which 
c'!titJ.'be'Mid to be agamst the orthodox opmlon rIghtly lDterpreted. I do 
tibt 'Willli ,to -go into all those questions about the Vedic texts and the 
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Upanishadic and the Smritic. texts and &;:q tha,t. ~~ I 'do, you, Sir, will 
eome down ~  me for havmg taken up so much time. 'Even if '1 had 
~ ~  days gIven to. me I, ~  go ,on lecturing about the subject if my 
frIends had the ~  ,tf) lll.ten ; but I shall not do so bec8lli1e it win 
not he relevant, ~  IS the unfortunate thing about it. For the reasons 
I ~  advanced, ~  I support my friend, Kumar Ganganand Sinha '8 
motIOn that the ~  be referred to a Select Committee ; and I would ask 
the Government to ~~ us ~  ~  this and getting the opinion 
of those who ~ quahfied to gIve an OpInIOn ; and I would lastly earnestly 
~  to my f'l'lends, the reformers, not to be so very sure that they alone 
or always are sane. ' 

MBtulvi ~~  ~~  ~~~  and KUll1;Il,on ~  : 
l\I\lhamma,dan Rnra , :'811", I do ~  agree WIth the remarks which have 
~  from the lip,,, 9f one Honourable 1\lember ()f this House that 

~ this Bill ~  only to Hindus, therefore' ~  have no 
locus .ytandi ill .the matt,fr. Sir, I ~  that a measure ~  relates 
to the well-bemg of ~  bulk of the population of this country 

~  to the ~  as well as to the IIiqdus. The ~  Sir Syed 
Ahmed always URed to say that India ~ a beautiful bride and that 
~  and Muslims ),'ere l\er two. eyes a,nd ~ ~  ~  qf the  bride ~  
dIsfigured her face would be spOIled alld ~  So the measure 
which ~  to the wl>ll-heing of the bulk of ~ masses of this coulltry 
is OIl(' in which hoth the communities are interested equally. 

Now, Sir, as rcg-arps the mptiol1 before the House I ~ ~  that 1.IOlle 
of tbe Honoul'uble Members who have spoken in favour of sending the 
moti<Ul for eliciting public opinion have said, that a m,eat;lu,re like this 
is 1l0t urgently ~  My Honourable and esteemed friend, Pand:it 
Madan Mohan Malaviya, has himself quoted such appalling figures ~ 

show 'the yery necessit:y and urgency of such a measure as the present 
one. Now, Sir, they say that because this is a very important Bill, there-
foX'e let it go for circulation for obtaining public opinion. Now may r 
as1$: him, lfhat does he w.ean hy public Qpinion? Does ne mean thll 
opinion of the educated ~  in India or of the unellucated masses in 
the villages who are altogether ignorant of the ways and manners ~  !jocial 
reformR? If he means by public opinion the opinions of the Judges of 

~  Oourts, members of Bar Libraries and other institutions in. the 
country (An Honourable Member: " Chambers of Commerce."), I sub-
mit, he is not right when he says that their opinion has not been obtained 
on the subject. Is there anybody who will say that the educated ,classes 
in this countrv are aO'ainst the ~  of the Bill before the JIouse , 
Now, Sir. HOri'ourable"' gentlemen have said that we have not yet obtained 
the opinion of the public on tIl<' liubject. There too, I ~   ~ 
mit that the statement is not correct. Have you not been holdmg SOCIal 
conferences alollO' with the Indian National Congress for many years-
at least for the ~  t.wenty years-and ~  ;\,ou not. discussed this ques-
tion very thoroucrhly and elaborately 10 those conferences and passed 
resolutions in ~ pf suell a mea'surc' Was that eliciting ~  
opinion or not Y Was tAl' opinion expressed in ~ ~  publIc 
opinion or not , If you haw ~  n ,-olumc of ~  ~ ~ ~  
for the last twenty years. I do no!, undcr!?tand ~  good It WIll. be If thIS 
Bill is again sent out for circulatIOn to get tIle ~  of a few HIgh Court 
Judges and a few Judicial St'crctaries to Local Governments and Bar 

DB 
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Libraries. They cannot say ~ more than what is on the record 
already. If, on the other hand, by public opinion you mean the opinion 
of the ignorant masses in the villages, then I submit that you will never 
get an opinion in your favour from them and you will find that they 
are against this measure and if, in flpite of the urgency and necessity of 
this measure which you your!lelf claim for, you rely upon such opinions, 
you ,vill have to drop the measure. Will you drop it because the ignor-
ant masses are against it? (An Honourable Member: " It will have tn 
be dropped." (Another H onotlrable Member: " They are not against it.") 
I submit not. Therefore, I say it is no use to delay a measure like thi£! ; 
it is no use sending it out for eliciting public opinion. Measures about 
which public opinion has not been ascertairled arc sent out for eliciting 
public opinion. But here we are already in possession of full public 
opinion on a question like this, and therefore I say that it is impossible 
to add anything more to thl' knowledge which you 'have already ~  on 
this question. Why do ~  want to attempt an impossibility and say 
" Send this Bill for eliciting ~ opinion'" As my Honourable 
friend, Mr. Acharya has said, it is very difficult to get a non-official 
measure through the IJegislature. Do we not know that Bills, of which 
notice was given three years and even four years ago, have nQt yet 
reached the Select Committee stage T 

I do not think that if you delay the passage of this Bill, if you send 
it out for the purpose of ~ puhlic opinion, you will be able to pass 
this Bill during the life time of tbis A;;;semhly. 'Now, tell us once for all 
whether you want this measure or you do not want it. If really the 
Hindus do not want it, if they are really against the raising of the mar-
riageable age, then let them drop the matter altogether. It is not for 
me to say that you should either accept or reject this measure, but if 
you really think that it would be a beneficial measure and that it must 
be put on the Statute-book, then, Sir. it would be futile to say that the 
Bill should be sent out for eliciting public opinion. Let us hurry it up, 
and let us pass this Bill as soon as we can. With these words, I support 
the motion. 

M!'. Amar Nath Dutt: Sir, I had no intention of wasting the time 
of this HOllse by speaking on this Bill and expressing my views whether 
it should be circulated for eliciting public opinion or whether it bhould 
be comMitted to a Select Committee, firstly, because I ~  80 little an 
opportunity of speaking here that l thought I had better not \lpen my 
lips; secondly, because I have already earned an unenviable reputation 
in· Trans-Atlantic countries for my views upon lelrislation of this 
type ; and, thirdly, because there were so many important Bills to come after 
thiR. that I was naturally anxious that this Bill should be disposed of 
qnickly in order that we may have some amount of non-official legislation 
at. least in the present Assembly. As my friend, Maulvi Muhammad 
Y"kub. has pointed out, it is not possible for any non-official Bill to be 
('nactell into law in this House if the Government chooses to oppose it. 
Tn fact, T do not know if up till now after the reformed constitution has 
heen at work durin!!' the last seven years, any non-oftlcial Bill has become 
law, firstly because it is very difficult to get it passed here, and, secondly. 
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if we <lan at all pass it here, there is the House of our Elders where 
thc members of the bureaucracy are in a majority and so it is impossible 
to have ]t pB:ssed there} II:nd even if we succeed in getting it passed 
thcre, f here IS the certIfymg power of His Excellency the Governor 
Gencral. Therefore, Sir, I do not think that either my ~  Rai Sahib 
Hnrbillts Sarda or those friends who are so eager to have sllch legislation 
would at all regret that it i'l proposed that this Bill should be circulated 
for puhlir. opinion. I can well understand the reason of the Government 
for making such a proposal, and it is this. In measures of this character, 
the·Gonrnment does not want to irritate-if I may use that expression--
a certaiu section of our community whom my friend Mr. ,Jayakar has 
ehat'al'lcrised as the unenlightened portion of our community; and 
evidently my friend Mr. Jayakar thinks that people of enlightened 
vip-ws like ourselves, should thrust our views upon the lmenlightcned 
masses. That is not exactly my view, Sir. I have said this more than 
once in this House, that social matters should not be made the subject of 
~  That is my view, and it was unfortunate Lhat my friend 
Mr. Harbilas Sarda, a life-long official, should have taken pains to draft 
a Bill of this character, because he cannot forget that he has ceased to 
hI' an official now and that he is sitting here as a representative of the 
people. Clauses 5 and 6 of the Bill would require me, Amar Nath Dutt, 
to go with folded hands to the Magistrate, (Laughter), to my friend 
over there, Mr. Donovan, and take his permission to allow me to ]Ilarry 
my daug-hter-of course I have no daughter now tp be mat'ried as I have 
already lDarried her (Laughter )-but I have a grand-daugbtcl', anu I 
shall ha \'(' to take his permission. (Laughter.) That is the thing ; that is 
the official mind. Sir, I object that any such legislation shoultl at all be 
considercd in this House. (An Honourable Member: "Quite so ".) 
The BiU should be thrown out. But when I find that at blSt a dilatory 
mC/rion has been brought forward which in due course of time will kill 
this Bill, I should like to side with the members of the bureaucracy and 
support the motion 1ihat has been brought forward by the Honourable the 
Home Member, because, as you know, Sir, adversity makes strange bed 
fellows. Sir, I regret that the House has wasted a whole day on such a 
simple question like this, namely, whether this Bill should be circulated 
for public opinion or whether it should go to a Select Committec. because 
as Hononrable Members are aware, we had only two non-official days for 
Bills. A'l my friend has pointed out, we all know what sort of public 
opinion ,the Government elicits in matters of this kind. But when I iound 
that eldel"s whom we have been hearing from our childhood have with the 
advance of age become more garrulous and taken up the time of the Housc, 
I thought that I should al'lO make myself bold to submit my own views 
before this House, risking my reputation of being a very orthodox Hindu, 
though I am not one. I do not know whether there is anyone in the 
gal1el ies or elsewhere who may have materials for another book a year or 
two later and who will do me the honour of quoting me. Be that as it 
may, Sir, I oppose the mo'ijon that the Bill be taken into consideration, 
and failing that, I support the motion made by the Ronourabb the Home 
Member. 
Mr. Vidya Sagar Pandya (Madras : Indian Commerce) : I move, Sir, 

that the question be now put. 
Mr. President: The question is that the questioll be now put. 
The motion was adopted. 
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'.. lrwMeJJ,t'l'b.e Qrigi:wll questioJ,l was 

,. Thai the, Bil;l t.q Wgll1aie tile marriages of ehildreit amongst the Hindus be ta.ken 
i,JIW.' cwllll.i.d\lrati.o ... " 

Since wRich tw.o ~ ~  ha'Ve 'been moved : 
n) ,. That 'lae' ~  R!ferred to' a Selee,t Committee", 

(2) "That the Bill be dreulated for the purpose of elieiting opinions therpon." 
The question I have to put is : 

~ TJaat the last amendment be made, namely, that the Bill be eireulated for the 
~ ef ~  ~  thereon." 

'l'he Assembly ~  

AYlR-51. 

Abdul Matin Cl;I,Q.l,J.4hury, Manlvi 
AWul Qaiyulll, Nawab Sir BaJribZl¥ia. 
AllIDad, Khan Balladur N&Bir-ud-dUl. 
Aiya:Qg&r, Mr_ C. Duraiswamy. 

~  Mr. WilIi!Lm. 
Alley, Mr_ U S. 
Au.rafuddin Ahmad, Khan Bhadur 

N4wa.bza,M Sayid_ 
~  Mr. V. K. Aravamudha. 

Ayyangar, Mr. K. V. Rangalwami 
AJYSngar, Mr. M. B. Beaha. 
~  Rao Bahadur Narasimha 

Gopalaswami 
~  Mr. G. S. 
Belri, Mr. D_ V. 
Bhuto, Mr.W. W. TIlahiballih. 
Blackett, The Honourable Bir Basil 
~  Sir Deny •. 
CoatJaan, Mr. J. 

~  Mf. W .... 
Courtenay, 1fr. B. H-
Crerar, The Honourable Mr. J. 
Crofton, Mr. B. M. 
DNlllm, lIh. W. ¥. :p. Ghulam Klldir 

Khan. 
Dalal, Mr. A. B. 

, &IJ», BMdar Bir Boma:qji. 
DODOTan, Mr. J. T. 

Dunnett, Mr. J. M. 
Ghuznavi, Mr. A. H. 
Haigh, Mr. P. B. 
Irving, Mr. Miles. 
Jowahir Singh, Sarda Bahadur Sardnr. 
Kabul Singh Bahadur, Captain. 
Keane, Mr. M. 
Kelkar, Mr. N. C. 
lGrk, Mr. R. T. F. 
Lahiri Cbaudhury, Mr. Dhirendra Kanta. 
Yalaviya, Pandit Madan Mohan. 
Mitra, The Honourable Sir Bhupeudra 

Nath. 
Mukherjee, Mr. S. C. 
Neogy, Mr. K. C. 
Parsons, Mr. A. A. L. 
Purshotamdas Thakurdas, Sir. 
Rainy, The Honourable Sir Geerge. 
Same, Mr. H. A. 
Singh, Mr. Gaya Prllsad. 
Singh, Rai Bahadur S. N. 
Suhrawardy, Dr. A. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Wright, Mr: W. T. M. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 
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Abdul Haye, Mr. Joshi, Mr. N. M. 
Abdullah Haji Kaaim, Khan Bahachr 

Haji .. Kartar Singh, Bardar. 

Acharya, Mr. M. K. 
Badi-uz-Zaman, Maulvi. 
Bharg'lVll, P;mdit Thakur Du. 
Chalmers, Mr. T. A. 
Chamall Lall, Diwan 
Chundcr, Mr. Nirmal Chunder. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D 
Das, Mr. B. 
Das, Palldit Nilakantha. 
Dutt, Mr. Amar Nath. 
Dutta, Mr. Brish Chandra. 
Fl1rookhi, Mr. Abdul Latif Baheb. 
Ghazanfar Ali Khan, Baja. 
Gidney, Lieut.-Colonel II A. J. 
G08wami, Mr. T. C. 
Gour, Sir Hari Sinjth. 
Gulab Singh, Sardar. 
Haji, Mr. Sarabhai Neplr.hand. 
Ismail Khan, Mr. 
Iswar SarHIl, Munsbi. 
Iyengar, Mr. A. ~  

Iyengar, Mr. S. ~  

Jayakar, Mr. M. B. 
Jillllah, Mr. M. A. 
Jogillh, Mr. Varahagiri Venkata. 

'i'he motion was negatived. 

Kidwai, Mr. Rall Ahmad. 
Kunzru, Pandit Hirdsy Nath. 
Lajpat Bai, Lala. 
Moore, Mr. Arthur. 
Muhammad Nawaz Khan, Lieut. Sardar. 
Mukhtar Singh, Mr. 
Naidu, Mr. B. P. 
Pandya, Mr. Vidya Sagar. 
PraI.uam, Mr. T. 
Rujah, Rao Bahadur M. C. 
Bajan Bakhah Shah, Khan Bahaclnr 

Makhdum Byed. 
Rang Bebari Lal, Lam. 
Rao, Mr. G. Sarvotharr:. 
Roy, Mr. Bhabendra Chandra. 
Ruthnaswamy, Mr. M. 
Sarda, Bai Sahib Harbilas. 
Shah Nawaz, Mian Moluunmad. 
Bhervani, Mr. T. A. K. 
Siddiqi, Mr. Abdul Qaltir. 
Singh, Kumar Rananjsya. 
Singh, Mr. Narayan Prasad. 
Singh, Mr. Bam Narayan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. B. P. 
Sinha, Mr. Siddheswar. 
Yakub, Mauivi Muhammad. 

Mr. President: The question I have to put is : 
" That the first amendment be . now made, namely, that the Bill be referred tit a 

Select Committee." 

'I'he motion was adopted. 
'I'he Assembly then adjourned till Eleven of the Clock on Friday, the 

16th September, 1927. 
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